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MR. SPEAKER : All calling-attention
cannot be discussed here.
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MR. SPEAKER : Let me say about the
Calling-attention Motions. Let me give
some information. I have admitted some.
Now the no-confidence motion is being
discussed for these two days. On the 14th
you are going to have a discussion that is
about universities, and about the primary
teachers on the 15th. Mr. Banerjee was
asking for it and Mr. Joshi was asking for
it.

SHRI S. M. BANERJEE : There should
be discussion.

MR. SPEAKER : I have admitted some
calling-attention notices. I have allowed
discussion on flood and famine. It is com-
mon for the whole country. We have also
got some Calling-attention also. All right.
Let us go to the next subject. Shri
Chatterjee.

Before that, I shall now put the motion
moved by Dr. Ram Subhag Singh to the
vote of the House.

The question is ;

. “That this House agrees with the
tyenty-third Report of the Business Ad-
visory Committee presented to the House
on the 1ith November, 1968.”

The Motion was adopted
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SHRI JYOTIRMOY BASU (Diamond
Harbour) ; Sir, there is not a drop of ofl
in Calcutta. The road transport in Calcutta
is at a standstill. There is an explosive
situation there. No petroleum is available
there. Road Transport has come to'a
standstill. You are allowing foreign com-
panics 10 sabotage the country's internal
affairs. You have surrendered to them.
There is such an explosive situation in Cal-
cutta, Sir. .

12.284 HRrs.

MOTION OF NO-CONFIDENCE IN THE
COUNCIL OF MINISTERS—contd.

MR. SPEAKER : Shri K. K. Chatterjee.
You have taken 15 minutes. You may
please be brief.

SHRI KRISHNA KUMAR CHATTER-
JEE (Howrah) : Mr. Speaker, Sir, last
cvening, when my hon. friend, Shri Kan-
warlal Gupta was advancing a lot of falter-
ing arguments in support of the one sent-
ence censur¢c motion against the Govern-
ment moved by himself, I was wondering
what could have been the private motive
behind this futile attempt on the part of
an astute politician like him. Was it be-
cause the Jan Sangh had so far failed to
cut any ice in the trade union field or was
it just a clumsy attempt to enter that field
through the back door ? Probably he was
emboldened to think that this might help
the Jan Sangh politics in, Dethi. The in-
cidents at Indraprastha Bhavan were over-
dramatised by him. We regret very much
the tragic incidents that took place in Indra-
prastha Bhavan on that day. We feel deep-
ly aggrieved also to recall the tragic death
of one of our class IV employees on that
eventful day. They tried to bring out the
case as if the Government did not take
any step to see that justice is done to the
employees who suffered on that day. On
the 24th September, 1968, The Statesman
came out with an article under the caption
‘The Black Day at Indraprastha’. Please
permit me to read out a few lines from
that article to enlighten the House about
what happened there. The article says:

“A Central District official said that
they heard some employees becoming
frenzied and throwing stoncs et glass
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panes. Police say the smashing of the
panes alerted them and with a view to
averting further damage to Government
property, they entered the building. But
they could not even enter the portico..”

SHRI NAMBIAR (Tiruchirappalli) :
These are all cock-and-bull stories.

SHRI KRISHNA KUMAR CHATTER-
JI: The article further says:

“showers of missiles rained on them
from threce directions; Vikas Bhavan,
Central Revenue Building 2nd Indra-
prashtha  Bhavan. Excitement grew,
and adding to the confusion, came the
Jan Sangh MP, Mr. M. L. Sondhi. He
trivd to pacify the crowd but more mis-
siles came from the top floors of the
building. ...”

SHRI BAL RAJ MADHOK (South
Delhi) : That is why we say, accept the
demand for a judicial inquiry.

SHRI KRISHNA KUMAR CHATTER-
J1: Then, it further says:

...."....some people had gone to the
roof and were throwing stones at the

police....".

This was what had come out in The

Siatesman of the 24th September. Further,
we find :
“....Tension was high inside and out-

side the building; there had been small
clashes; more tear-gas shells had been
burst. Then Mr. M. L. Sondhi, MP
appeared on the scene.”.

SHRI M. L. SONDHI (New Delhi) :
Does my hon. friend know about the mas-
sacre at Amritsar ?....(Interruptions).

SHRI KRISHNA KUMAR CHATTER-
JI: T shall be failing in my duty if I did
not mention in this connection the role play-
ed by the hon. Minister Shri Jaganatha
Rao. He did not lose a single moment in
going there. Hon. Members on the other
side of the House were expressing sym-
pathy and sorrow for the tragic deaths that
had taken place. But I may point out that
the hon. Minister Shri Jaganatha Rao him-
self had gone there to sympathise with the
employees and to express sotrow at what
had happened. My hon. friend Shri Kan-
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war Lal Gupta should admit that our Home
Minister did not lose any time in bringing
to book the offending police employees who
were responsible for the police excesses on
that day. It has become a fashion nowa-
days to ask for a judicial inquiry in season
and out of season in respect of every big
or small happening in the country:...

SHRI M. L. SONDHI: Has my hon.
friend read the report of the Commission
on the atrocities committed by Gen. O’
Dyer ? Does he know about the verdict of
the commission which reported on that, the
commission with which Mahatma Gandhi
and Shri Malavaiya were associated and
with which Pandit Santhanam also had been
associated ? We wanted to bring the atro-
cities to the notice of the Prime Minister
but Shri Seshan did not answer the phone.
Women were insulted by the so-called gov-
ernment run by a woman Prime Minister.
They all harbour certain evil intentions
which come out at such moments, and yet
they pretend to be Gandbhians. ... (Inter-
ruptions),

SHRI KRISHNA KUMAR CHATTER-
JI: T feel that the demand for a judicial
inquiry is superfluous in view of the fact
that the facts were so apparent. The facts
were so apparent that it did not require
any grand views of any judge to find out
the facts. (Interruptions).

MR. SPEAKER : There is only simul-
taneous translation now; there cannot be
any simultaneous talking. One of the two
must talk, not both. If the hon. Members
would not interrupt, Shri Krishna Kumar
Chatterjee will finish in two minutes.

SHRI NAMBIAR : People have been
shot dead. Why can they not institute a
judicial inquiry ? These are common de-
mands.

oft szt fagrdy avdt (arTHR)
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MR. SPEAKER : 1 shall give him a
chance on one condition namely that _I_'tc
will not interrupt in the middle.

SHRI KRISHNA KUMAR CHATTER-
JI: As T was just saying it has become a
fashion these days to call for a judicial
inquiry in scason and out of seasom, into
events big or small happening in the
country. In this particular case, I fecl
that thc demand for a judicial inquiry is
superfluous because the facts are so ap-
parcnt that it does not need the grand views
or advice of any High Court judge to come
to a right conclusion about what happenad
on that day.

It mus; be remembered also thet when
democracy is trying to function vigorously
in the country, even a High Court judge
cannot maintain that detachment of mind
and he may also be carried away by popu-
lar bias or political bias on qucstions like
this. Therefore, in spite of the exhortations
of Shri M. R. Masani and other hon.
friends. | do not think that there is any
special need for a judicial inquiry into the
buppenings on thyy div.

SHRI JYOTIRMOY BASU (Diamond
Hurbour) : He cannot refer to the happen-
ings, because prosccutions arc going on and
the matter is sub judice.

SHRI KRISHNA KUMAR CHATTER-
JI: Shri S. A. Dange was speaking in a
sarcastic vein and castigating Government
for their failure. In doing so in a light-
-hearted spirit, he was trying to equate the
responsibilities, rights and privileges of the
workers employed in the industrial enter-
prises with those of the Government em-
ployees who were carrying on tasks con-
nected with the maintenance of essential
services for the nation.

I fecl that the Central Government em-
loyecs must accept voluntarily certain res-
traints on the exercise of their trade union
rights. placed ag they are. At the same
time I would submit that Government should
also come forward to do justice to the em-
ployees by meeting their .economic demands
which are just and proper.” But I am very
.clear in regard to this matter, however, that
the Central Government employees will have
to put some restraints on their trade union
rights.
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Then. I would just refer to the point
raised by Shri S. M. Banerjee.

MR. SPEAKER : He should try to con-
clude now. He need not reply to the points
made by every Member. Let him leave
something for the other Members also.

SHRI KRISHNA KUMAR CHATTER-
JI: He made a very important point when
he was spcaking about how Shri Nam-
boodiripad tackled the strike situation and
how he had tackled the Central Govern-
ment’s instructions, In this connecction, [
would like to refer to a very wholesome
editorial which appeared in The Staresinan
of the 24th Scptember, 1968.

This is what the editorial had said :

“There are two major constitutional
injunctions which no State can uafford to
disrceard m ity obsession with its own
autonomy; its executive power has to be
cxercised ‘to ensure  compliance with’
Parliament’s laws (Article 256) and in
such a way that it does not ‘Impede or
prejudice’ the exercise of the Union's
cxecutive power (Article 257). These
may not be disrcgarded by any Stato
Government except on pain of inviting
Central intervention.”,

I want to make it cicar to everybody, to
men and women here in this House as well
as outside that this Government is prepared
to deal with sympathy and good-will with
their employecs; this Government is even
prepared to deal with extra leniency with
their employees. But this Government is
determined to counteract any political con-
spiracy or intrigues which might undermine
the country’s security. When deadly ene-
mies are at our doors, when disruptionist
forces are trying to fish in troubled waters
in the country....

SHRI S. M. BANERIEE
The enemies are sitting opposite.
the biggest enemies.

SHRI KRISHNA KUMAR CHATTER-
e ... this Government will not hesitate
to liquidate those disruptionist forces. This
Government will not hesitate to liquidate
itself the moment it avails to carry out its
obligations to the nation and to the people.

(Kanpur) :
They are

In conclusion, I would appeal to Gov-
ernment that they should not victimise their
employees. They should be kind and gener-
ous to them, except to those who have
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practised any violence or carried on any

sabotage work. The others should be
wken in, and Government should show
Of course,

generosity 1o their employees.
they can also be firm when the time comes,
and when danger comes to the country they
should not falter.

Therefore, 1 recommend that the censure
motion should be unanimously rcjected by
the House,

MR. SPEAKER : There are still some
parties which have not participated. For
instance, the DMK, the Communists (Mar-
xist), and the PSP are there. Yesterday, 1
calicd some Independent Members also.
About half a dozen of them had given
names, but not one of them was here. 1
had called them one after the other but
nobody was here. 1n the evening none of
them was present, and 1 had to go in
search of speakers from the Opposition.
Today I shall not be able to call all of
them. There are about nine or ten names
from the Independent Group, but 1 shall
not be able to call more than one or two
of them.

The Home Minister will intervene in the
Jebate at 4.30 p.M., Tomorrow, the Prime
Minister will reply and, then, of course,
Shri Kanwar lLal Gupta will reply.

So far as the Swatantra Party is concern-
ed, Shri N. Dandeker will speak, because
his party has still a few minutes left.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : ) spoke only for about 35 minu-
tes....

MR, SPEAKER : Shri Atal Bihari Vaj-
payee pleaded for Shri M. L. Sondhi’s per-
sonal explanation. 1  thought therefore
that Shri M. L. Sondhi had to speak....

SHRI ATAL BIHARI VAJPAYEE:
‘That was only personal explanation. You
have to protect him.

MR. SPEAKER : The Mover has al-
ready taken about 40 minutes. I cannot
accommodate more Members, Shri Dande-
ker is being allowed because Shri Massani
spoke only for about 15—20 minutes.
Liven according to the time allotment, they
have taken only half their time. So they
are not being allowed extra time,

First I must give time to the rest of
the parties. 1 will not able to give time to

KARTIKA 21, 1890 (SAKA)

No-confidence 198
Motion

two or three speakers from every party.

Later on, if there is time, we will see. I

do not mind any pumber of members

speaking subject to time being available.

SHRI NATH PAI (Rajapur): Mr,
Speaker, T should like to begin by paying
my homage 1o those employees of the
Central Government who laid down their
lives to remind this nation that millions of
our countrymen live in degrading poverty,
abject squalor and are denied the rudiments
of justicc. By their supreme sacrifice, these
men who died as viclims of police firing
have given @ push, howsoever small it may
be, howsoever modest it may be, to the
stagnant social revolution in this country.
Whatever the boasts of apologists of Gov-
ernment, whatever the tall claims of the
spokesmen of Government, howsoever loud-
ly the drums may be beaten and trumpets
blown that the Government has won &
victory, the verdict of history will be differ-
ent that these men died as martyres to fur-
ther the cause of social justice. They died
to create a juster, richer and a better India.
This will be the verdict of history, whether
Shri Chatterji likes to agree or not.

I should like to pay my tribute to the
employees of the Union Government who
against heavy odds, despite the most massive
concentration and deployment of the forces
of oppression, those to brave the wrath and
vengeance of a feeble and frightened bureau-
cracy and leadership rather than give up a
just cause. The totally wrong approach of
the Government of India is illustrated by’
nothing so much as the simple fact that
this is the only country where a demand
which is basically, essentially and funda-
mentally an cconomic demand, a social
demand, is dealt with not by the Ministry
concerned with Social Welfare, not by the
Ministry of Economic Affairs or Finance
but by the Ministty of Home Affairs. Basic-
ally this is an economic issue; cssentially
this is a social issue. It has some political
undertones and political consequences too.
But the archaic, medieval weay of approach
is illustrated by the fact that it is the Home
Ministry which always deals with the mat-
ter whenever the employees of Government
raisc & demand for a better social deal. T
do not think in any other country a Minis-
try concerned with the maintenance of law
and order, which is concerned with admi-
nistration, is scized of this problem or is
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[Stri NATH PaI]
allowed: to deal with it. But this illustrates
the total failure of the Government to under-
stand what the issue is about, what the
struggle is for, what the dispute is about
and what the quarrel is about.

At the very outset, I should like to
frame some questions, because all kinds of
irrelevant things are deliberately being im-
ported in'order to confuse the judgment of
this House, to confuse the ultimate judge in
this country, the public of India. What are
the issues to which we should address our-
selves today during the course of the
debate ? Let us have a dispassionate dis-
cussion about them. Let us completely
forget which side one swears by. Let us
try to learn some lessons because this is a
recurring phenomenon in this country. It
was there in 1946, 1951, 1957 ,1960 and
now in 1968. I had learnt slowly to doubt
the validity of the maxim that history
repeats itself and I was losing my faith in
it. But I have come to believe that history
repeats itself in all totality and completeness
at least so far as the Government of India
is concerned.

Look at these years 1 mentioned—1946,
1951, 1957, 1960, 1968. What story have
they to tell us? The same lack of imagi-
nation, the same lack of understanding, the
same lack of sympathy, the same panicky
and casy recoursc to force and the same
palpable, pitiable, unconvincing apologia,
when the Government have failed to meet
the challenge. 1 shall quote sufficient autho-
ritics in the course of my submissions to
uphold it, but this.is something thay is
usual in this country alone. Nothing is
learnt from the sad lessons of the past.
Government employees have a single de-
mand, an elementary demand, and when I
ask this question what the strike is about, I
will quotc chapter and verse from their
own authorities and sources to substantiate
my case, but here at this stage, I want to
submit only this, that we are the one coun-
try or Government which tries to prove
that history repeats itself and will go on
repeating itself so long as this party is in
powgr.

What was the strike about is the first
question I should like to address myself to.
The second question I should like to ask is:
What were the causes of the strike ? The
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third question will be: Who was responsi-
ble for the strike ? The fourth question is :
what happened during the strike ? And the
fifth question Is: where do we go from
this strike ?

What was the strike about ? All kinds
of irrelevant issues have been introduced.
I say the strike was about something which
Dadabhai Naoroji wrote about, raised his
voice about, when he wrote The Poverty of
India. The strike was something which was
the main inspiration of the freedom strug-
gle under Gandhiji, about which the Con-
zress have been talking and pledging its
word of honour to the people. It did so
at Karachi, from Karachi to Avadi it start-
=d with a pledge to give a fair deal to the
people of India. It is the Government em-
ployee who is trying to generate sufficient
persuasive force and pressure to persuade
the Government to redeem these long-
standing pledges. This is the struggle that
is being waged, this is part of the struggle,
this is, you may say, the brunt of the
struggle. This is the basic struggle that is
being waged in the country since Dadabhai
Naoroji wrotc The Poverty of India, and
this is part of that epic saga of the struggle
«f the millions of our people for an honour-
able life for the sons and masters of this
country. The Government employees had
to bear the brunt of the battle.

T was reading a book about what happen-
ed in Britzin, and there Mr. Wooton, whom
I will quote in the course of my speech,
tells us how in Britain a Government em-
ployee does not ficht, the others fight and
the Government employees bencfit. In India
it is the othcer way round. It is the railway-
men, the telegraphists, the income-tax
clerk, the people in the Accountant-
General's office, the Civil Aviation man, the
small Government employee who is trying
to carry this battle forwurd, which was the
main justification for our struggle for free-
dom, for a better life, a more honourable
life, a richer life, a life of dignity and free-
dom for our people. It was about this, but
perhaps they may say this is Mr. Nath Pai
speaking.

12.49 Hgs.

[MR. DEPUTY-SPEAKER IN THE CHAIR]

What was the strike about is the first
question I raised. We were told that it
was politically motivated. 1 do not want
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to chew the cud about political motivation.
Human motives are mixed, that is true, but
in any given struggle there is a main cause,
a principal cause, a principal justification.
Are they going to say that they are a bunch
of saints and hermits sitting here on a kind
of missionary work ? There might have
been undertones, so what is wrong? A
strike like that is bound to have some
political consequences, but what was the
main cause, the main motivation ? Was it
mainly political ? Other motivations might
have been there, but the main thing was
this urge, this goading coming from the
compulsions of life, the poverty of India,
the suffering in India, the rising spiral of
prices in India, the suffocation, the stagna-
tion. the strangulation of life in India. It
was this that goaded them on to the strike.

May I now at this stage read something ?
Fourtecn ounces of cercals, three ounces of
pulse, a little vegetable, milk and other
nourishing foods arc necessary for a balan-
ced diet. Who can say that this is asking
for too much ? Who can say that to raise
a demand for this is to start a political
revolution in this country ?

A little clothing—How much of it? 18
yards per yecar. This is all that a need-
based wage implics. This is all that their
demand implies. This is what we have
been usking for. This is what you promis-
ed them when the flig was unfurled on the
banks of Ravi saying that we want to
create a new India. This is what every Five
Yecar Plan has been pledging them.
This is what we say from every platform
when the election comes. This is all the
needbased wage implies. You have promis-
ed them a modest and moderately comfort-
able living. Looking back on the recom-
mendation of the Indian Labour Confer-
ence of 1957 one is bound to be struck by
the reasopableness of this demand. The
rcasonableness of this demand strikes whom?
I will disclose that later to you. Even what
was asked for is to lead as a life of
simple dignity, not luxurious and extra-
ordinary one, This is not a pledge by a
fiery radica! socialist. This pamphlet I am
quoting is published by the. Government
of India. This is the justification that the
need-based wage is the legitimate one, is
a reasonable one, is a modest ome, it is
almost a humble one. This justification is
from a pamphlet which was published by
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the Government of India. Finally what
does this pamphlet published by the Direc-
tor of Audio-Visual Publjcity say? The
needs are genuine, the demand is just. Let
us then do everything to meet them. What
did you do when they came..

AN HOl;l. MEMBER : Indraprastha.

SHRI NATH PAI : Again they say that
the demands are genuine. They are doing
everything possible to meet them. There
is only one thing I say. What would have
happened to the Government is the ques-
tion. We do not deny that with his extra-
ordinary parliamentary skill, Mr. Chavan
will say I do not deny. 1 can anticipate the
speach and give the reply to you right now.
He will say ‘I do not deny. Mr. Nath Pai
is asking for 18 yards of cloth. 1 would
like to give him 36 yards’ and thers will be
an automatic applause from the Congress
benches. ‘If I give him 36 yards, what
will be happening to my other countrymen ?
Here I zm reminded of the plea his
distinguished predecessor Pandit Govind
Ballabh Pant raised while replying to the
same debate. This is Liow history repeats
same debate. This is how history repeats

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : On both sides.

SHRI NATH PAI: I am  saying
somethinng and T will have to say
it till you are convinced and accept
its reasonableness. When they say that
the essence of the demand for a need-
based wage is a few more rupees, you talk of
inflation, you then talk of the prices going
further. What does the Government itself
argue? It is not a few rupees, but
the power to buy food, clothing, living
space, etc., adequate way of life with dignity
and if moncy can buy these things, then
give us money.and if money cannot buy
thern, then give us these things. When we
raised a d d for a minimum wage, it
wag not a new demand. I give you the
historical background and Mr. Deputy
Speaker, you have something to do with
it. I would not like to embarrass you as a
distinguished colleague of yours from Poona.
Sir, this aspect, this demand was raised by
the employees not to embarrass the present
Government. This was a demand made in
1957 also and in 1960 also I made a sub-
mission. I had then said in August 1960
by voicing that we are not receiving it. In
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1960 this was the first demand of the
Government cmployees, a needbased mini-
mum wage, but then we told the
then Minister, Mr. Nanda that if you
agree to accept the principle of giving not
to-day but at least in phases, need-based
minimum wage, we shall be satisfied. This
was consistently being said by us for the
past ten years. What has been the Govern-
ment’s responsc. Lep us get the first issue
very clearly. The needbased minimum
wage was not a blatantly irresponsible
demand as has been said. This is a very
modest demand even according to the
pamphlet published by the Government it-
self. In order to rebut the argument of the
employees. That was one aspect, I think
1 have tried to throw some light on the
legitimacy, on the modesty, on the rezson-
ableness of the demand.

Now, I shall try to turn your attention to
the second question which I have raised.
What were the causes of the strike ? We
are told, because .of political motives. I
have sai¢ what 1 wanted to say about that.
But what were the real causes ? I want to
submit that the rcal causes were once analy-
zed by the then Prime Minister of India.
Shri Jawaharlal Nchru. Wise 1 become.
Here again history repeats itself. He pri-
vately admitted that it was his Government
that was resporssible for the strike, but pub-
licty he made me and my colleag Tes-
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colleagues—his satraps—that would be the
most apprepriate word. I have said that in
that speech. He says, “We have thus far
not evolved any adequatc machinery for
the rapid settlement of disputes of this
type. The Government’s way of dealing
with such matters is a leisurely way and
months and vears pass”,—sometimes dec-
cades pass, this is the amendment which 1
would like to make *“—before we come to
grips with the problem, a problem which
perhaps could have been solved with greater
case becomes more difficult. Frustration
takes place and passions are aroused and
this leads to a conflict which is ultimately
good for no one.” This is Jawaharlal
Nehru's confidential letter to the Chief
Ministers of States written on the 30th
June, 1960 to tell the real cause of the
strike which followed on the 11th July,
1960. Precisely the. same thing has hap-
pened.

The Prime Minister, in a circular letter
which is now denied—but they should be
very cautious in making such denials, be-
cause this becomes the archives and you
are denying the right of access to the
archives—but posterity will be able to
read the full-set record. The letter was
written belatedly, admonishing I think the
Home Minister und the Deputy Prime

Minister.  (/nterruption)  We shall get it
in course of time. Security has been
tigh d. It used to be a little more

nonsible for the strike of 1960. He blamed
my immaturity, my irresponsibility. The
fact that 1 had then come out fresh from
the university was supposed to be the cause
of the strike of 1960! (Interruptrion)

Now, privalcly he admitted
totally different. And what did he say
privately ? Now, this is the cause of the
strike too; let us see. You know this Gov-
ernment so much specialises in that Jekyll
and Hyde practice : one thing privately,
one thing publicly; one thing on the plat-
form and onc thing when it comes to im-
plementation; one thing on the floor of the
House and another thing in the Central Hall.

something

Now, this is what the Prime Minister of
India, who blamed the immaturity and the
irresponsibility of the leaders of the strike
as the cause of the so-called civil rebellion
of 1960, says. He writes to his provincial

tichtened, It used to be a little more liberal
in earlier days. Now I have got a copy of
that letter. This time it was proved. T know
the heading of the letter and the para-
graphs.  There, the Prime Minister dis-
approved ull the methods. Now, internal
politics of the party, we are not interested
in, nor do I wish to say anything about it.
But the fict remains that privately a
letter is written admonishing the Homc
Minister and the Dcputy Prime Minister
and the mecthods employed. I am not
concerned with any individual. We are
concerned with the Government and  the
party as a whole and we hold them col-
lectively responsible for the posture. We
know this game. The day when the
Cabinet decided to issue an ordinance, the
so-called progressive hold of some press-
men said, “We have voted against this
ordinance.” The reactionaries said, “What
a Government what an atmosphere, what
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collective responsibility and what mutual
trust and faith indeed?” Within helf an
hour, some pressmen: range up and they
gave the names. We said we are not in-
terested in this pame. We are not interest-
ed in this kind of game.

SHRIMATI TARKESHWARI
(Barh) : Madhya Pradesh also.

SHRI NATH PAI: You are quite right.
it has been cqually bad there. But two
wrongs cannot make one good; even you
will agree with this. We should try to
set up a better example rather tham other
partics which follow your degrading exam-
ple. Now, I would like to draw your
attention to the fact that this was the
basic cause. What were the causes ? The
total failure of the Government of India to
keep its pledged word, to uphold its word
of bonour, to implement the commitment
that they had solemnly undertaken. 1
refer to the general perspectives of the
commitment which are in every Plan.
which are in every clection  manifesto.
which are in every pledge you take. But
the specific commitment is incorporated in
the agreement in the JCM which Shri
Kanwar Lal Gupta and other collea-
gues pointed out. 1 want Congressmen.
particularly thosc who are still serious
about some of the faith which inspired
them, to reflect and ponder over it for a
moment. Thc employees did not demand,
give this or that. They said, this is what
we should get, You disagreed. All right:
let us go to arbitration. You want to go
to arbitration when it is bartering away the
torritory of India. But when your own
employecs will ask for arbitration—
Idam na mama—Ilike Viswamitra, you strike
a posture and disown all. responsibility.
When Kutch territory hag to be given, of
course, Mr. Chavan with all his eloquence
defended it hcre and in Bombay. But
when his own cmiployees ask for it, you
disagrec. Arbitration is provided, stipu-
lated, promised and committed to.  If we
say, let us implement it, then of course, it
is a crime! Arlicle 16 says, compulsory
arbitration shall be limited to pay and
allowances, weekly hours of work and
leave. This is very important. Article 16
of the JCM clearly, categorically, positive-
ly, accepts it and commits itsclf to it. But
when they try to remind the Government
of this commitment, you disagree. This

SINH A
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was the real cause. It was not the quan-
tity that was denied. It was the failure of
the Government 1o accept the principle.

It is like the cup of Tantalus. You know
what happens. It is filled, but the mo-
ment it touches the lips, it is empty. Some-
thing is given and then it is snatched
away. This concept of JCM was accepted
first in a private communication by Pandit
Jawaharlal Nehru when we wrote to them
in January, 1960. Reply was very prompt
in those days; even that we do not get
now. _ The letter was written by me from
Bombay. The rext day the reply came
from Bangalore. The last sentence of the
reply was this : Regarding this machinery,
there is something which the Government
would like to accept and implement.

MR. DEPUTY SPEAKER : He
conclude in a few minutes.

SHRI NATH PAL: I would like to
resume my specch after lunch.

MR. DEPUTY-SPEAKER : All right.
The House stands adjourned till 2 o'clock.
13 HRs, 7 -

The Lok Sabha adjourned for lunch till
Fourteen of the clock.

may,

The Lok Sabha re-assembled after Lunch at
tive minutes past Fourteen of the Clock.

[MR. DLPUTY-SPEAKER IN THE CHAIR].
MOTION OF NO-CONFIDENCE IN

THE COUNCIL OF = MINISTERS—
contd,

MR. DEPUTY-SPEAKER : Shri Nath
Pai may now resume his speech, He has
alrcady taken nearly 25 minutes. May I
request him only to take another 10
minutes ?

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Given him another 20
minutes.

MR. DEPUTY-SPEAKER : This is a
request. I do not want to disturb him in the
middle of his speech. That is my desime.
Bear that in mind, please.

SHRI NATH PAI: I shall bear this in
mind as also your anxiety not to disturb me
in the course of my speech.

When the House adjourped for Lunch
we were discussing what we werc the causes
and I tried to emphasize the first important
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cause that was the failure of the Govern-
ment to keep its word. [ also then suggest-
ed that when we resume the debate, I shall
be substantiating this, nemely, if there is a
commitment on tho part of Government
that in the event of a dispute the dispute
will be referred to arbitration. I said thot
there was. Now let me produce document-
ary evidence in substantiation of the claim o
the employees and thc issertion that 1 am
making before you.

There was an agreement entered into by
the then Railway Minister of India, Shri
Gopalaswami Ayyangar, and Shri Jaya Pra-
kash Narayan with regard to the arbitra-
bility of disputes between railwaymen and
the Railway Ministry. I may read this for
the immediate referencc of Shri. Poonacha.
This agreement has been  solemnly
signed and not only initialled. I say this
because this Government makes a difference
between ‘initialling a document® and ‘signing
a document’ when it is challenged. Shri C.
Subramaniam once told Parliament, when
he was reminded of an undertaking, that it
was only initialled and not signed. We
were taken aback. Now I am saying that
it is not initialled. This particular docu-
ment is signed on behalf of the Government
of India by the Hon. Shri Gopalaswami
Ayyangar, Minister of Transport and Rail-
ways, the Hon. Shri K. Sunthanam, Minister
of State for Transport and Railways, and
Shri V. Neelakantan. Member (Staff),
Railway Board. These were the cignatories
on behalf of the Government of India and
Shri Jaya Prakash Nzrayan and Shri Guru-
swami on behalf of the railwaymen, This
agreement very clearly provided for arbit-
ration in the event of a dispute between
railwaymen and the Ministry of Railways not
being scttled.

With regard to ke present commitment,
may I now point out that the railwaymen
once apain asked for a clarification from the
then Minister in the Ministry of Home
Affairs, Shri Hathi, and this is Shri Hathi's
commitment—may I read the actuel corres-
pondence between the employees’ leaders
and the Gowerament of India? The em-
ployees wrote :—

“Kindly confirm that reference of dis-
putes to arbitration, both at depart-
mental level and national level, will be
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compulsory and that the award of the
arbitrator will be binding on both the
parties.”

What is the reply when the employees
asked for confirmation ? This is what Shri
Hathi writes on behalf of the Government
of India :(—

“Please refer to clauses 13, 16, 17, 18,
19, 20 and 22 of the enclosed scheme
which are fully explanatory.”

I have already referred to clause 16 and
have actually read out from the original
document.

“In the matters for which compulsory
arbitration is provided, as the name
itself signifies, arbitration will be com-
pulsory if a final dispute is rccorded
at a dcpartmental or national level, as
the case may be.”

Here is the clarification, There wcre some
lingering doubts as to arbitration being
compulsory, obligatory or not. On behalf
of the Government of India Shri Hathi
makes this solemn commitment, Now we
are told that it is not so.

How should the whole machinery work ?
When we asked for this machinery, the
reference made by the then Prime Minister,
Nehru, was to thc Whitley Council. Therc
is a confusion about the Whitley Council.
Mr. Whitley was a Liberal Member of Par-
liament. Later on hc rose to be the
Specaker of the House of Commons. Dur-
ing the War there was unrest in the indus-.
trial sector in Britain and with a foresight
those imperialist Primc Ministers thought
it necessary to look into the causes instead
of running away by saying that it was a
politically motivated unrcst. Therefore a
committec was created headed by Mr.
Whitley and the Council takes its name,
Whitley Council, after Mr. Whitlcy.

Now. 1 am going to quote for Shri Y. B.
Chavan and the Government of India what
the spirit of the Whitley Council is and
what the spirit of the joint consultative
machinery should be. We were told that
our joint consultative machinery was based
on the underlying principles of the Whitley
Council. Is that really so? Let me read
out this : '

“The essential requirement for a suc-
cessful. Whitley Council system is the
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- willingness of the Government to adopt

the same code of behaviour as other
good employers”.

Our Government want to be a model em-
ployer. In other countries, the privaie sec-
tor is the big employer. In India it is the
Government which is the biggest employer,
ours being a backward economy. There-
* fore, the responsibilities and obligation to
be not only a good employer but a modecl
employer are, therefore, all the graater.
And how should they behave ?

I am quoting from a speech deliverzd by
Mr. Douglas Houghton, M.P., at the
Indian Institute of Public Admunistration
at the invitation of that institute which is
a semi-government body. This is what he
says :

“This they can do by separatirg their
responsibilities as employers from the
prerogatives of Government and al-
lowing fruitful discussion with staff re-
presentatives on conditions of work
and pay, Unless there is a yielding
of the Central authority to meet the
vicws and wishes of the staff in a spirit
ol co-operation and compromise, the
Whitley Councils cannot succeed.”

So, there must be a separat:on of the nre-
rogatives which the Government of India
has as a government and the resporsibilities
and obligations of Government as ar em-
ployer.  But there is a total shocking con-
fusion about these two. the prerogatives of
Government  and  the  responsibilities  of
Government, and somehow there is a per-
sistent tendency. . . .

SHRI Y. B. CHAVAN : Wouli ray hon.
friend rcad it out again ?
SHRI NATH PAIl: Yes, very much.
The sentence is : i
“Unless there is a yielding of the Cen-
tral authority....” =
—that is, yiclding by the Home Minister
and by his distinguished charming col-
league on his left—
“...to meet the views and wishes. of
the stafl in a spirit of co-opcral!on and
compromise. ..”

SHR! Y. B. CHAVAN: Compromise

SHRI NATH PAI: Yés, compromise
from him,

KARTIKA 21, 1890 (S4KA)

No-confidence 210.

Motion

SHRI Y. B. CHAVAN: Compromise
cannot be a one-party affair,

SHRI NATH PAI: The spirit of com-
promise has to be from him. How do I
give up authority which I do not have ?
Let not the Home Minister look back to
Dr. Ram Subhag Singh, because he wiil
easily agree with him, but let him look at
me and continue the argument. There must
be yielding of the Central authority, Now
the staff does not have the Central autho-
rity. The Government alone have it.

The sentence reads :

“Unless there is a yielding of the Cen-
tral authority to meet the views and
wishes of the staff in o spirit of co-
operation and compromise, the Whit-
ley Councils cannot succeed. But
sometimes when the Government
decides to do the yielding, the higher
permanent civil servants fail to convey
that spirit to the staff.”.

This is a moot point. Here, I would like
to quote Shri Jawaharlal Nehru. I have
personally nothing against the ICS. I radi-
cally disagreed with the Deputy Prime
Minister when he chided the officials. |
want to point out here that Shri Yawahar-
Jal Nchru had warned this country about
how the ICS would behave when this
nation would want to make a move in the
dircction of a better India. I do not want
to use that language here because it is
slightly out of date, .This was what he
said :

“Among those who have served in the
ICS or other services there will be
many Indians or foreigners whose ser-
vices we may welcome when we have
become free, but of one thing I am
quite sure that no new order can be

-y built in India so long as the spirit_of
the ICS prevails over administration
and our public services. That spirit
of authoritarianism and an ally of im-
perialism cannot coexist with free-
dom. The new India must be served
by different men.”.

This was what Shri Jawzharlal Nehru had
warned this country of.

Mr. Douglas Houghton tells us this
interesting thing about the class I, class IT
and c¢lass III and class IV .in our country.
These are the classes that we have and the
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mentality that prevails is this. The people
who belong to the class 1 think that they
are the special elite and they are a superior
administrative cadre. Even the glasses are
different for drinking water from. There
is mo country where this kind of degrada-
tion has been emblazened as in India, as
in the corridors of the Government of India.
A friend of mine, a student of Mr. Laski,
when he came into the External Affairs
Ministry had this to say; he had come
from the so-called low castes of India; I
do not want to identify him because they
may victimise him. On the very first
evening of the day he joined, he came and
wept and said that even the drinking glass
was different; of course, he had been used
to it earlier as an untouchable, but he
could not drink from the same type of
glass from which the upper caste people
drank. We find that in the Government
of India, the kind of curtain on the win-
dow, the kind of cloth that is spread on
the table, the kind of glass that is used
will depend upon whether you belong to
class I, class 1I. or class III or class IV.
and this conception still continues, Wc
are a caste-ridden society, and this concept
continues in every form, and the Govern-
ment of India takes sheer delight in perpe-
tuating this kind of class distinction, this
kind of categorisation and this kind of dis-
tinctions,

In Britain they found that the Whitley
Councils had this kind of difficulty in the
initial stages because there was not that
accommodating spirit that they were part-
ners. Class I or class II may be for the
purposes of pay and allowances, but so far
as the job is concerned, there should be
no distinction. This is the beginning of
the social revolution that has to be ushered
in this country. The ordinary fitter who
runs the railways is as much necessary for
the running of the railways and perhaps
more than the hon. Railway Minister who
only issues the orders; the job of the
humblest of our employees is as much
necessary as that of the President. Unless
this is accepted by us in the truc spirit, we
shall be getting nowhere.

Tlﬁ. he says :

"“Yhe higher civil servants who com-
prise the official side of a Whitley
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Council must be willing to respond to
the staff desires; there must be more

sharing of responsibility for making
people happy in their work.”,

Now, let us go into the deeper causes.
Apart from _this failure, there is another
thing that I would like to mention. Here,
1 may quote the ex-Deputy Chicef of the
Planning Commission and point out what
he has said regarding the chronic erosion
of the real wages. This is the real cause,
the chronic continued erosion of the real
wages of the Government cmployees.
Prites are rising; of course, prices rise
cverywhere and they rise in India also. But
how do they rise in India? The Prime
Minister is a very close friend and ally of
President Nasser. 1 do not know what she
has dccided to learn from him. Many
things are worth learning. In this context,
may I remind her that since he took power
in July 1952, to this day, the price of bread
and butter and essential commoditics has
been held by President Nasser ? This is
something which she should learn from
him ‘and try to do. But what is her record
in this country ? Instead of going on sign-
ing those inanities about growing friend-
ship etc. etc. this is something concrete
which we could do.

Again, look at what Marshal Tito, an-

other of our allies has done, in our nhtue
mini-summit. What has he done in his

country ? Workers’ participation in ma-
nagement through workers’ councils was
the first revolutionary step that Marshal
Tito took, and also stabilisation of the
prices of essential commoditics which the
average man nceded. Can we not imitate
them in these matters? I do not  know
what the Prime Minister has chosen to do.
But this is something concrete which she
can learn and do here. But what happens
in India, and what do we find ? We find
that there is a continuous rise in the cost
of living index, and there is a spiralling of
prices and that makes an erosion in the
little meagre earning of the employees. May
I herc quote an authority, an cconomist
trusted by them till the other day at least ?
And this is what he has to say :

“For eleven out of thirteen ycars these
people. .. —that is, the Government em-
ployees—

.. .have suffered a chronic erosion of
their meagre standard of living. Surely,
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something should have been done
about that.” ’

There is this continuous rise in prices in
India, sometimes as great as 11 per cent
and sometimes as great as 13 per cent. The
rupee earnings of the employees expands,
of course, but the real earning is what he
takes home ultimately; it is not how many
rupees he gets that matters to him or to
his family, but what matters to him is how
much rice, how much wheat, how much
jowar and how much jaggery and how
much - sugar and how much tea and how
many picces of cloth he can tauke home. It
is thesc that have declined continuously
since 1947. and particularly so far as the
employees of the welfare Government are
concerned.

Yesterday, it was pointed out with statis-
tics and figures that in some sectors of our
private industry the wages had improved
and the employers had been compelled to
give a living wage. It is this second fail-
ure, thercfore, of the Government of India,
to stabilise the price-linc and to hold the
prices of essential commoditics and to make
them available at a price level which is
within their reach, which has been the
main cause: this is an unseen cause but a
perennial cause. This is a cause which you
cannot see but which you feel every day,
and which all of us feel. Failure to pin-
point this leads to finding out scare-crows
everywhere, and then fingers are pointed
out at ccriain people. We ignore what is
under our feet and then we look for vic-
tims whom we can blame elsewhere.

Now. I would come to the psychologi-
cal aspect of why strikes become inevit-
able. In this country it has been the tra-
dition since Independencc that nothing is
done except under pressure. Whatever
the legitimacy and whatever the reasonable-
ness and whatever the justice of a demand,
the Government of India never act unless
they are confronted with artion. Except
under pressure, they never grant the
reasonableness of a demand. This has be-
come a ment:! habit. in this country.
Therefore, when every other road is closed
to them, thc Government employees are
naturally forced to wage the only weapon
which they have, namely strike, bécause it
is general conviction in ‘this country that
Government will never act unless there is
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action; they do not like to be threatemed:
and .coerced, but what will others do when
they know that Government never act till
they are coerced and till they are pressur-
ised and till they are threcatened. This pre-
mium on pressure is not the creation of
the employees but the creation of Govern-
ment. If the path of negotiation, the path
of discussion, agreement and scttlement, is
pursued by you, there will not be any
necessity for action, But it is you who have
created the condition where action remains
the only thing and then you sermonise and
lecture that action ought to have been
taken. These are the causes.

Now, I will be turning to what happened
during the strike. There is a convincing
proof that the causes were such that they
were within the power of the Government
to control und since they did not control
them, the responsibility, substantially for
the strike, is that of the Government. What
a tragic chapter of harrowing tales! 1 do
not want to go on giving harrowing tales
of what happened during the strike. I
think every Indicn should feel deeply hurt
at what happen. Violence might have
been limitsG to a few fields. Let not Gov-
crnment tahe delight in that that it was
limited 10 Bikaner, Pathankot, Shahadol, -
Mariani, New Gauhati and Bongaigaon.
They should not take delight in that. It is
no use telling that.

I am reminded of the unfortunate words
of a Minister of State—he is no longer
alive; T do not want to identify him—who
once said that only 14 persons had died.
I do not know how a man should have
made that statement. He was rightly taken
to task by the entire House including his
party. Let it not be said that only 14 per-
sons*died. It is an Indian who has died
that matters. The number does not matter.
The number 14 is too big. Even if one
Indian dies. it is a harrowing thing for us.

What happened during the strike ? I do
not want to go into the details. l?ut the
mentality behind it, the attitude behind it,
the posture behind it. is what stuns. What
iy alarming is this that, twenty years after
Independepce, the police have not yet been
made to regard what is their essential duty
and obligation. T would beg of the Home
Minister and the Prime Minister to got a
television film of what happened in Britain
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just in October this year when there was a
‘Solidarity with Vietnam’ demonstration.
There was a talk that there will be a re-
volution; there was a talk in the British
press led by the London Times that there
will be a large-scale violence, that law and
order will break down and that every
single shop in the west of London, particu-
larly on Regent Street, will be smashed.
There were all kinds of precautions. The
panic was real. What happened there ?
One section of the demonstrators assembled
at Grosvenor Square where the American
Embassy is situated—I have seen the film;
I have seen the scene—and what happened
is amazing. The police, row after row,
seven strong, stood there firmly. Again and
again, missiles came; again and again, brick-
bats came; again and again, assaults came.
Never was the danda used, never was the
gas used and never was the gun wused.
They stood there, firmly doing their duty.
They cannot carry batons. Mr. Chavan
knows that. They knew they were deter-
mined youngmen. This is something for
the Prime Minister to see. On the eve of
the demonstration, every !eader of the de-
monstration which challenged the govern-
mental authority was given equal time by
the T.V. Do the Government of India
allow other parties to put forth their views
as to what they stand for to the people of
India ? Is the All India Radio always an
instrument of the ruling party or is it some-
thing on which we should also have a

right ?

SOME HON. MEMBERS:
shame !

SHRI NATH PAI : Then, Sir, once there
was a strike in the city of Philadelphia of
the municipal employees. What surprised
me was that in the evening, along with the
city’s representatives, the representatives of
the employees and the representatives of
the citizenry were invited and given equal
time to state their case. This happens in
a capitalist country which does not boast
of being a welfare State and which does
not pretend to Jook after the working
class. But these are the standards of this
country which boasts of being a welfare
State,

_ What happened in the Indraprastha
‘Blavan is only & symbol of harrowing

Shame,
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scenes in India. My hon. friend, Mr.
Menohar Lal Sondhi has beecn much
maligned. much slandered and much abused
Sir, you have seen in your long distinguish-
ed career many harrowing scenes in India.
These pictures should become a part of
the debate of today. This is something
which every Home Minister, every M.P.
and every Indian for that matter should
see, the danger that are symbolised. How
thin is the wall between the sheer brutality
and the pretence of civilisation ? These
pictures tell a terrible story. If you look
at them, you see the pathetic hands raised
and you see the sadistic look on the faces
of the officers, how they are delivering
these blows. You look at the petrified
faces of young women, the pleading jour-
nalists and the photographer, I do not want
to comment more on this. We immediately
rushed there. This is something which
passes the imagination and the comprehen-
sion of any decent normal human being.
Here was an officc where everybody
was on duty; they were the most loyal of
them; everybody was on duty; I talked to
the officers, I talked to the 9haprasis and
they said that 99 per cent were on duty.
What went wrong has been given in the
two reports, particularly that of Shri Sarjoo
Prasad and Shri Purshottam Trikam Das,
which even Mr, Masani had to support
having opposed the strike. Mr. Chavan has
taken one step after much persuasion. T
think, he ought to have summarily dismis-
sed those two. He has dismissed 4,000 and
more of employees, but in the case of those
two men who were guilty, he took suffici-
ently a long time, nearly a fortnight or
even three weeks, before he could persuade
himself to think that they were in the
wrong. When I went and saw, it looked
something like a slaughter house. I do
not know whether you, being a vegetarian,
have ever gone to a slaughter house...
AN HON. MEMBER : Vegetarian !

SHRI NATH PAI : Yes; by birth.

But I have sometimes visited and it had
the appearance of a slaughter house. I was
not even born when Jallianwala Bagh took
place, but I knew when we said :

T T B AR Q1A T R AT
Certainly the song which we had learnt

as young fighters for freedom came to my
mind because every wall was battered with
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the blocd of innocent men. It had the
appearance of a slaughter house, Somebody
said that it was a miniature Jallianwala
Bagh. It was not a flourish of eloquence;
it was a mild statement that one could
make about what had transpired. Nobody
was spared, whatcver the office and what-
ever he was doing. There was no offence.
Even men who were in the toilets and
bathroom were dragged and beaten and
trampled with. There are these photographs.
All credit to those who have managed to
take photographs. It is not enough to sus-
pend people; if you want to prevent such
things from happening. if ' Indraprastha
must be the last that should happen in
India, then something more—-not  merely
suspending—must be done.

Lawlessness on the part of thc employees,
we are told. 1 have told Mr. Chavan on
the 20th after returning from the Tihar
Jail where I met the employees, what I
saw. It was something cppalling that 1T
saw. The cmployees are supposed to be
responsible in defying the law of the coun-
try. In the first place, they had taken
powers which arc to be taken only in an
Emergency. It was not an ordinary law
of the land under which they werc operat-
ing. They had assumed those extraordinary
powers by issuing an ordinance. And what
happened ? The law of the land was de-
fied not by the employees who, after a
warning, went on a strike, but by the
guardians and custodians of the law. The
magistrates in Delhi are an unusual pheno-
menon. I do not know by what stretch
of imagination you call them the upholders
and guardians of law, If anything, with all
my responsibility and limited knowledge of
law and jurisprudence, I want to submit
that they are a blot on the judicial system
of this country. Magistrates who will re-
mand to custody without demanding for
the accused being produced before them are
not upholding the law but are disgracing
the law of the land. 2,400 employees were
sent to prison without even one of them
being required to be produced. I have got
a deposition signed and given to the
Superintendent of Prison : ‘what are the
charges against us 7, I brought this to the
notice of the Home Minister on the 20th.
His response was that if this was true, this
was a very serious matter and that he would
look into it. This was the way in which
they behaved. Indraprastha and the magis-
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trates show the panicky behaviour of the
Government, the utterly panicky manner in
which the Government reacted to the token
strike. All that generations of Indians have
done to lay the foundations of India’s solid
recovery is wasted if a single day's token
strike by government employees will bring
about the collapse of the Government of
India. s this Government so fragile, is it
so weak that a single day's token strike
will bring about the collapse of the Govern-
ment of india ? Then, the sacrifices of all
the martyrs and patriots have been laid
waste,
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In conclusion, 1 want to draw your
attention to the tragic figures—4,000 dis-
charged, 44,000 given termination notices
and 8,000 prosecuted, What a sorry tale!
These 14 people were victims of police
firings. Where do we go from here ? We
want to create, we are told, normalcy.
Government’s pretension is : first get nor-
malcy and then we will look into the legi-
timacy of the demand, There are only two
points which I want to mention in conclu-
s10on.

They say, we would like t6 give justice
but where is the means, where is the capa-
city. 1 don’t want to go into all aspects
of thesc things. We have to take two steps.
One is the rehabilitation of these employees.
Another is, this sorry chapter of suspension,
of termination of break in service of these
employees must be ended forthwith. Don’t
let us go on playing these cat-and-mouse
games. Don't say, you misbehaved, you
must behave better, and all that. This
chapter must be closed and a new chapter
must be opened in a spirit of mutual under-
standing, mutual accommodation. Let us
not go on rubbing the point, you weat on
strike, you challenged us, now we can teach
you a lesson. What has Mr, Subramaniam,
a class-III employee getting a salary of
Rs. 155, having his wife, a widowed mother,
with three children, two young brothers,
done that you want to punish him? He
just asked you, he!p me, Mr. Home Minis-
ter. He should not be treated as a rival,
as one challenging your authority. So, I
want to plead with the Prime Minister, I
want to plead with the Government of
India, and demand, end it. The word
need not be misunderstood by anybody, I
want to ask them, Sir, that they must ‘end
this chapter by withdrawing this nefarious
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ordinance, by withdrawing all the prosecu-
tion cases. Even yesterday some people came
and told me that they are being harassed
and they are being ssked to take anticipator
gction and all that. So, this sorry chapter
must be ended. What has really happened,
Mr. Deputy-Speaker, is this. The main
issue which was the cause of the strike, that
is, the basic minimum wage, has been for-
gotten and sidetracked. I will not allow
that to happen. The capacity of the Govern-
ment is there. In onc sentence I will con-
clude. They have the capacity to subsidise.
Let them not say that they have not got
the capacity. They have the capacity to
subsidise Mundhras, Amin Chznd Pyarelals.
Dbharma Tejas and all that. But they don't
have the capacity to subsidise, to give a
little subsidy. for these poor employees to
buy foodgrains. Let the public enterprises
be ron efficiently. They will yield an
annual income of Rs. 600 crores. Let the
Government go on plugging the loopholes
of the losses to the exchequer made by the
tax-dodgers and the tax-evaders. Let this
be checked and let this colossal waste be
ended.

Time and again, Mr. Deputy-Speaker.
some congressmen came and told me, Mr.
Nath Pai, you spoke very well, but give
us something constructive, They said, we
liked your speech, it was wonderful, and
alt that. It was somewhat embarrassing to
hear compliments to one's face. Now, let
me say something concrete and construc-
tive : let them end this chapter of struggle
and begin a new chapter of mutual under-
standing, let them start the Whitley councils,
Jet them stop this prosecution forthwith, let
them withdraw all these cases. After all,
there was nothing serious; it was a legiti-
mate demand which they wanted. Let us
not, in the. hcat of the debate, forget about
this, about their basic demands. I want an
inquiry, a judicial inquiry to be formed
wherever firing has taken place, wherever
life has been lost. .Mr. Chavan can make
a new beginning. . There will be persons
ramong his mllugucs who have rendered
distinguished.services to the country, but
:let Mr. Chavan make a new beginning,
'make a path of his own, that whenever
. there . is. firing, whenever life has been lost,
-there will be an independent judicial en-
quiry, not a departmental énquiry, whether
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it is Indraprastha, Sahadol or Bikaner. Some
day there will be Indians, those who toil,
those who sweat, those who serve the Yand
with the sweat of their brow, who will in-
herit this country and they will be the
masters of India. They wilk be able to live
in freedom and in liberty 26 honest and
truly free men in India and those Indians
will raise their hands in salute aad bow
their heads in gratitude to the employees
who in 1957, 1960 and 1968, braved the
wrath of this Government and tried to do
their best to create a better India. Thank
vou very much,

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Mr. Deputy-Speaker, Sir,
we on this side of the Housc have our full
sympathies for the Government employees
and for the entire working class of this
country. I, find nothing wrong in the ex-
pectation of the Central Government
ployees for a still better living standard,
because, it is this Government which has
created these employment opportunities for
the millions of our brilliant young men and
women in this country. The bulk of them
come from the middle class. 1 feel that
the time has come when the Government
cmployees should be brought out of the
political controversies and they should be
given the opportunities of direct negotiations
with the Government for thc redressal of
their grievances, I am. quite sure the de-
mands of the Central Government em-
ployees arc genuine and cannot be brushed
aside as some of us are thinking. But
sometimes it so. happens that when someone
makes 4 wound, it has been our duty and
responsibility to try to heal it, I am quite
sure efforts are being made from all direc-
tions to heal the wound created by the most
unfortunate incidents and the strike of the
employecs. In thc present case, I feel
nothing should be said or donc on either
side which would again cut open the wound
which is ‘being healed. I am quite sure ex-
treme utterances on either side will not
he'p solve the problem, will not help to
reinstate the employees who went on strike
whom we want to serve and . benefit,

1 have just returned from a tour of the
most devastated areas of my State, Orissa.
There hundreds of thousands of homeleds
men, women and - children are' starving.
They have lost their homes, their every-

20
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thing. A hundred grammes of chuda and
a kilo of rice, have become so precious to
them now. Even after 8 days starvation
they were not able to get thess. Who is
there to give them food and clothing ?
Who is there to wipe out the tears from
the eyes of these starving millions ? The
miseries of my people are so vivid and
fresh in my mind that whatever we are dis-
cussing here about a need-based minimum
seems to be far-fetched and so unreal.

When we sit in judgment on the actions
of Government, we must do so in their
totality. It has been stated by the Prime
Minister many times that Government do
not like to be vindictive in any way. She
has reiterated that the problem before them
is a human one and would be treated as
such. Government have declared times
without number that they wou!d not stand
on prestige or be vindictive to the em-
ployees. I hope Government stand by
their own commitment. I am quite sure
that whatever action has followed all these
days has been in pursuance of that policy.
I know they have taken decisions in pur-
suance of this policy of sympathy and un-
derstanding. And the withdrawal of notices
of termination of service of 48,000 em-
ployees have been done in this spirit, Our
party was the happiest at this decision as
they had asked for it. I have no doubt
that in gradual course of time the break in
service will also be condoned, and we on
our side shall urge upon the Home Minis-
ter and Government to do their best.

SHRI DHIRESWAR KALITA (Gau-
hati) ;: Whyn ot do it now ?

SHRI CHINTAMANI PANIGRAHI :
We are doing it.

Our party is confident that the 7,000
permanent employees who were suspended
will also be leniently treated, and we shall
impress upon the Government and the
Home Minister that they should be treated
leniently as this is the policy of the Gov-
ernment. We can again say with confidence
that the cases of the 4,000 temporary em-
ployees who were summarily dismissed will
also be sympathetically considered on re-
presentations as Mr. Nath Pai has suggest-
ed and all the other members on the other
side have also demanded. We shall also
impress upon the Government and the
Home Minister that they should take into
consideration the cases of these employees.

KARTIKA 21, 1890 (SAKA)

222

No-confidence
Motion

In Orissa some action has ' been taken
against some employees and we have ap-
proached the authorities there and we shall
again impress upon the Government here
that nothing should be done to give the
impression that the Government is vindic-
tive. My hon. friend Shri Banerjee has also
said in his statement that the lenient policy
followed by the Prime Minister is a clear
guidance for the State Governments, So
I hope al! the State Governments will act
accordingly,  Therefore, the policy of
sympathy and understanding of the Govern-
ment has been appreciated by the vast
majority of the Central Government em-
ployees and I see no reason why the Cen-
tral Government should go back on this
policy.

The cases of police excesses have been
narrated here. Really what has happened
in Indraprastha cannot be supported. There
was resentment, and the ‘Home Minister
knew this was something wrong. So he
acted quickly. If there is anything more
to be done in this respect I have no doubt
that he will again rise to the occasion, He
will sense the sentiments of this House, and
I have no doubt he will mever be found
lacking because the Government is always
working with an open mind and with a
spirit of understanding towards its emp-
loyees.

You may have noticed that Mr. Dange
was very conciliatory in his speech yester-
day because he knows that a mess has
been created and that something should be
done to get out of this mess. Even im-
mediately after the strike in a statement
he said it was strange that some of the
leaders who led this movement got them-
selves arrested before the 19th, because the
leaders should have been there to lead, they
should not safely go and sit in a prison,
leaving the Central Government employees
leaderless. Therefore, whatever incidents
took place were because there were no
leaders. I hope on future occasions the
leaders will be present by their side.

With regard to the need-based minimum,
it is a part of the 10-point programme
which has been accepted by the ALC.C.
The Congress has been the standard bearer
in accepting this Ten-point programme in
which is included this need based minimum
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wage, and I hope the Government would try

to implement the programmes accepted by
the ALCC.

A calculation has been made recently in
terms of money as to what this need based
minimum wage for the working class will
come to. For Calcutta it will be Rs. 240.31,
for Delhi Rs. 191.31, for Jamshedpur Rs.
27435, for Ahmedabad Rs. 224.62, for
Madras Rs. 18999 and for Bhubaneswar
Rs. 240.48. If you analyse it, you will find
57% of this amount goes for foodstuffs.
Therefore, as Mr, Nath Pai was pointing
out, we shall have to find a way out, Un-
less we bring down the prices of essential
commoditics, that is, foodstuffs. there is no
meaning in increasing the rupee content of
the salaries of the employees, Now to
provide the minimum needs of the vast
majority of our people, we shal’ have to
work out a phased programme.

On the one side there is an area where
people do not get water to drink and on the
other side there is a section of the popu-
lation where there is tap water all the 24
hours. Now we have to work out a policy
of providing the minimum needs of the
people.  Sir, the priority sector will be the
former and unless we have drinking water
for everybody in this country we cannot
think of others who have at least Rs. 300
or Rs. 400 per month as salary now. This
can be achieved in three ways. Either we
have to accept the Gandhian principle and
ideology that everybody should lead an
austere life reducing luxuries to the mini-
mum till enough saving is 'accumulated.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Start with the Ministers,

SHRI CHINTAMANI PANIGRAHI :
We shall start with everybody. Secondly
we have to reduce the disparity, Now I
bring to your notice one thing. There is
an oil company Oil India Ltd. in Assam.
I think I shall submit it to the House, You
will find in the list of senior executives 45
persons. The salary is Rs. 6750, dearness

allowance—Rs, 825 and housing and ac-

commodation—everything is free, gas and §

gallons of petrol a day everything free.
AN HON, MEMBER : They are the

perquisites.

" SHRI CHINTAMANI PANIGRAHI :

Now, therefore, it is amazing to find such
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wide disparity. I hope, Sir, this would be
placed on the Table of the House and it
can be examined. I can give it to you be-
cause this is most revealing.

SHRI UMANATH (Pudukkottai) : They
are ‘Bakasuras’.

SHRI CHINTAMANI PANIGRAHI :
The second point I was making is to re-
move the disparity. First thing is that we
shall reduce the luxurious living. If we
cannot do that, we have to reduce the dis-
parities in all sectors of life and the Cen-
tral Government employees had a respon-
sibility. I, therefore, said that it is a new
phase of the struggle because the momo-
polies growth is taking its roots in the
Central Government offices. 1 have come
across notings of these officers who have
helped these monopolies to get all the ad-
vantages that they can get from the Govern-
ment. ‘Therefore, the Central Govern-
ment employees have a great responsibility
in checking the growth of monopolies in the
country.

The third alternative before us is creating
community wealth by productive labour.
Here 1 am reminded of Mao Tse-tung. He
asked the Government employees to go
back to the villages from urban areas and
closed down the offices. He said ‘You will
have no file work’. He. sent the officers to
villages to assist thc farmer to dig wells as
there was a drought in the country-side and
in the shortest possible time 1 lakh surface
wells were dug. You will find in Assam,
Orissa, and Bihar millions of people who
are homeless to-day. Why don't you close
down the offices and send the officers to
the rural areas so that they can help the
vil'agers to build their homes. And reduce
the file work by 50% and corruption will
be checked to that extent.

Because the more you go on with file
work, the more will you allow scope for
corruption, and 50 per cent of the corrup-
tion is due to this file work. I hopc the time
has come when the Government will give
serious thought to this matter.

T have calculated that out of every
hundred rupces that the Government is
advancing to the farmers by way of loans
and advances and such other assistance,
Rs, 45 is being paid to the various offices.
The Government in an average is advancing
every year Rs, 200 crores to the peasants
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and farmers by way of loan, and fertiliser
loans and subsidies. In advancing loans,
why not the Government ask the farmer to
deposit Rs. 20 in a bank, and open a sav-
ings bank account, and then channelise all
the Government assistance not through the
offices but direct to the peasant’s account
so that the peasants will have a sense of
participation in the activities of the coun-
try? It is no use telling that the Central
Government employees should not go on
strike. 1 am afraid that more and more
strikes may follow because the economic
condition of the country is so bad, and we
all shall have to fight poverty together.
(Interruption) My analysis is different from
Mr. Sondhi’s. Therefore, I submit to the
Government that this shou!d not be taken
as a pasting phase. We should all try
our best to solve these problems, All
efforts should be made to have direct nego-
tiations with the Central Government em-
ployees because they form a vast portion—
two million and more—of the millions of
our own middle classes,

AN HON. MEMBER : Not as political
office-beurers,

SHRI CHINTAMANI PANIGRAHI :
I say they must be free political leaders and
Gover should conduct direct negotia-
tiong with them. Lastly, I feel that our
Government which has followed a most
lenient attitude in the strike should keep
np to it and try to see that whatever grievan-
ces are still left are settled with a spirit of
understanding and sympathy.

I oppose this motion.

SHRI HUMAYUN KABIR (Basirhat) :
Sir, I just want to submit that people Like
us who speak perhaps only once or twice
during a whole session, who belong to a
group of about 60 Independents, should be
given a little more time.

MR. DEPUTY-SPEAKER : Yesterday,
unfortunately, none of the Independents
was present. We wanted to give some op-
portunity, and even today, after the recog-
nised groups, after their turns are over,
we will try to accommodate some Indepen-
dents, time permitting. We do not ignore
Independents as such.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : You said recognised
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parties, but the Independents are also re-

cognised Independents.

ot e wTeEt (F1qF) : IaTemRy
IO 7F THT &7 Tiferdt v o few-
argsT qETE § 9w smafawar s
g, X 9% IUTT ¥ IAHT qWT WY
s i A aE smafagd adt €1
afew Y gfede g § ST q&q7
¥ FaE & foar awg Ik g §
I g T A g W e
Tfed |
SHRI BADRUDDUJA (Murshidabad) :
May I submit that your predecessor, Mr.
Hukam Singh, used to allot time accord-
ing to the number of Independent Mem-
bers, and that time should be distributed.
But you have been systematically ignoring
us throughout the earlier sessions. Never
was a chance given to us, except once in
a blue moon. We never got a chance to
discuss these matters. We represent one
million people and more. Should we not
have a say on such serious matters affect-
ing the country ?
o onwa fag gwag (o) :
N TEqT gIEq § SAFT Ay wwy faar
T AfFT T AT FT A @I AT
fsgw M A & fgA wr i Fr I
SqIRT TEAT § AW I FY AT
quy 7 faar o A @@L A A Y

fear s

MR. DEPUTY-SPEAKER : I should
like to make one thing clear. While time
is allotted, the strength of the Indepen-
dents is kept in mind and that portion of
time is always given to them. The ques-
tion is one of accommodating them in such
debates. Certainly some independents
would be accommodated. Whom the Chair
should call is a different matter.

MR. SEZHIYAN

SHRI SEZHIYAN (Kumbakonam) : Sir,
while participating in the debate on the no-
confidence motion moved by my worthy
friend, Shri K. L. Gupta, we on this side
are aware of the crithmetic of numbers.
Even the mover had no illusion of the fate
of the motion at the end of the discussion.
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Because of the numerical strength of the
treasury benches, they are bold enough and
very confident to face this motion. As
soon as the motion was moved, they said,
we are prepared to meet 1t immediately.
They showed their confidence even beforc
the motion was moved. It is reported that
the Minister of Parliamentary Affairs told
the press that they are very confident to
face the motion. Had they shown half of
the zeal with which they want to meet
the opposition here to meet the employees
and understand their grievances, had they
shown one-tenth of the confidence with
which they meet the noconfidence motion
here to meet the employees’ representatives
outside, perhaps the happenings of Septem-
ber 19 may not have happened and we may
not have had any occasion for this no-con-
fidence motion itself. While we appreciate
the confidence with which they are prepar-
ed to meet the opposition here, 1 appeai
to them not to rely on numbers only. I
appeal to their comscience and their demo-
cratic instinct to assess thc pros and cons
of the strike.

We know that the people form the Gov-
ernment. When a part of the people suf-
fer, Government also should suffer. To
that extent, Government should be aware
of the trail of bitterness that has been left
behind after the 19th September events.
They speak of normalcy to be restored.
We should go to the root of the matter.
What made the normalcy to be disturbed ?
What made 2% million employees to go on
strike ? Unless the basic issues which led
to the events of 19th September are taken
up for earnest consideration and early solu-
tion, the air is not going to be cleared. It
is only a postponement of the evil.

Again and again, we meet the same set
of issues. As Mr. Nath Pai eloquently put
it, it has happened since Indep In
1957 and in 1960, there were stn.kes. Even
-in 1960, action was taken against a large
number of persons and the recognition of
many employees’ unions were withdrawn.
But by 1962 they were re-recognised again.
Therefore, I am not worried about that.
The basic issue should be brought before
us for discussion. Unless the Government
ilptepuedtodosomethmginthlt direc-
‘tion, T think this is going to be a perennial
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issue and it will be left to the future, with
more and bigger problems facing the future
governments and future generations.

The basic issues were the need-based
minimum wage, full neutralisation of DA
and merger of DA with basic pay. This
need-based minimum wage is nothing new.
In 1957 at the Indian Labour Conference,
under the able guidance of Mr. G. L.
Nanda, this was propounded. In 1960, Mr.
Nanda, who was then Labour Minister en-
unciated in Parliament the concept of sub-
sistence wage, which warked out to slightly
over Rs. 130/- then.

15 Hrs.

Sir, this principle has again end again
been accepted though the Home Minister
now says that this is an issue which is not
arbitrable and which cannot go to arbitra-
tion. But, if you go into the Constitution
—Article 43—you will find that the Direc-
tive Principles of the State Policy have been
clearly enunciated. Article 43 reads as
follows :—

“The Statc shall endeavour to secure,
by suitable legislation or economic or-
ganisation or in any other way, to all
workers_ agricultural, industrial or other-
wise, work, a living wage, conditions of
work ensuring a decent standard of life
and full enjoyment of leisure and social
and cultural opportunities and, in parti-
cular, the State shall endeavour to pro-
mote cottage industries on an individual
or cooperative basis in rural areas.

Thus, Article 43 ensures that the State shall
endeavour to secure to all workers a living
wage, conditions of work ensuring a decent
standard of life to all the workers, whether
they are in the industrial sector or in the
agricultural sector. This is the Directive
Principle of State Policy. Now, I want to
know what the Government have done ?
After having the Constitution for the last
18 years, what have they done for the agri-
cultural workers for the minimum wage ?

Here, political motives are being brought
in again and again. Those who speak on
the other side say that it is politically moti-
vated. The parties may be politically moti-
vated but the employees are not politically
motivated; they are only wage motivated.
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They want some more facilities for which
they want a minimum basic wage which will
sustain them.

Sir, I now quote from a newspaper which
comes from Delhi and which is very close
to the Prime Minister and the ruling Party,
namely, The National Herald. In its Edi-
torial on July 29 thig year, it is stated :

“The increasing demands of the em-
polyees need not be misunderstood. They
are essentially a protest against the eco-
nomic policies of the Government,
against their failure to control prices, to
avoid extravagance and to effect savings.”

Therefore, the strike that was conducted in
which more than a million people partici-
pated was more a protest against the eco-
nomic policies of the Central Government,
against the failure of Government to con-
trol prices, against the inflation which has
made a mockery of the pay that they re-
ceive. Therc is a downward trend of the
real wages that are being paid to the
workers.

Therefore, it is against these conditions
that the Central Government should divert
their attention. Some Members also spoke
of the consequenccs that would follow if
the Government were to accept the mini-
mum wage policy. If the Government is
to implement this policy in the case of
Central Government employees, some have
calculated that that would come to Rs. 200
crores. Yet some others said that applying
the same standards to all the industrial and
agricultural workers may come to Rs. 700
crores. What harm will be done if the
Government is to leave this matter for arbi-
tration before an arbitrator ? They can as
well put forth all these things before him.
They say that, though it is desirable, yet it is
not practicable. This argument also they
can put forth before the arbitrator, Before
him they can say that these are the cal-
culations and these are the resources avail-
able, and therefore it is not possible to im-
plement that. Somc start can be made in
this direction only if they accept this and
if they really feel that they are bound by
the Directive Principles of the Constitution.
If they really feel that this is the desirable
thing to be done, they should not have
any objection for referring the matter to
arbitration, But, hcre comes the crux of
the problem. They pay lip service only;
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they say that the need-based wage is a de-
sirable thing but they would not implement
it. There are many directives given in the
Constitution like prohibition. They pay lip
service to them but do not implement
them.

As was pointed out by Shri Nath Pai,
the wages have not even been maintained
not to speak of zny increase in wages.
Though the pay envelope or packet is ex-
panding the real wage is going down day
by day. In 1947 the lowest wage earned
by a Central Government employee was
Rs. 55. Now he is getting Rs. 129. But
if you take into account the increase in
cost of living, Rs. 55 of 1947 would be
equivalent to Rs. 162 of today. So, in
terms of real wages a person who was
getting Rs. 55 in 1947 should get today
Rs. 162. But he is getting only Rs, 129.
That shows that the real wage has gone
down. I want to know what the govern-
ment have done to make up for the loss
in real wages by the workers.

Of course, big business have amassed
huge profits. They are able to reap the
effects of inflation. Inflation has given
windfall profits to business tycoons, indus-
trialists and big business houses. But what
aboug the poor labourers who are getting
poor wages? What about those who are
getting fixed income like teachers and those
working in offices and establishments ?
These people with fixed income have been
hard hit by the inflationary trends, and the
Central Government is squarely responsible
for this.

Therefore, instead of increasing the wages
which are not real, government should have
adopted some measures for curbing the
rise in prices, for curbing the inflationary
tendencies. But, instead of curbing the
rise in prices in the economy, instead of
trying to hold the price-line, government
seem to belicve in the numerical strength
inside Parliament and the numerical
strength of outside and other forces for
suppressing the discontented people and
thereby solve the dispute. The prices of
almost every item of humap consumption
are going up day by day and the real wages
of the employees are coming down at the
same time. If this atmosphere is allowed
to last long it will certainly lead this country
to a turmoil from which it would be very
difficult to get out.
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It is not very difficult for the govern-
ment even at this stage to formulate a
policy by sending for arbitration the two
basic demands put forth by the employees.
Instead of victimising the people, instead of
issuing suspension and termination orders,
they should try to suspend the root cause,
they should suspend the rigidity. in their
approach, they should try to suspend the
rise in prices. Then only will they be able
to hold peace in this country.

In the newspapers we see many classi-
fications of those who participated in the
strike. A few days after the strike, the
papers talked of those who absented from
work and those loyal employees who re-
ported for work. A week afterwards, there
was another classification,—"loyal absen-
tees,” absentees who wanted to come but
who did not come. The third day another
adjective was used, “reluctant absentee”—
an absentee who wanted to come but did
not come reluctantly. I do not know how
government were able to search the com-
science of the people and classify them as
‘loyal’ absentees and ‘reluctant’ absentees.
Two days ago a new classification has been
devised—"active striker”, ‘‘instigating stri-
ker,” “real striker” and “rcluctant striker.”
1 do not know why so many classifications
have becn given. Perhaps, government are
themselves confused and they do not know
who is a real striker and who is not a real
striker. As was pointed out by many peo-
ple, those who were at Indraprastha were
loyal workers on duty but they were thc
worst hit. Therefore, the real cause has
to be seen elsewhere and the real people
who are to be arrested are not the employ-
ees; the real people who should have been
arrested arc those persons who are respon-
sible for the increase in prices of daily
pneeds. Those who are the blackmarke-
teers, those who are the business tycoons
and tax evaders, those who were responsible
for this economic bankruptcy and those
who were responsible for the ill-planning
and ill-execution, those who are sitting on
the Treasury Bencheg are the persons who
should have been taken to task instead of
the poor empolyees in the Government
offices. Instead of exercising the big stick
on the employces, they should have gone to
the root causes.
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‘Therefore, the Government and the
Prime Minister and the Home Minister
should first concentrate on this basic issue
of price rises and unless this is done I am
afraid they will have to meet again and
again the same kind of problem. No doubt,
this time the employees may have becn
suppressed, but a time would come when
the force would become unsuppressible and
I do not want Government to allow things
to reach that stage.

Again, I would appeal to Government not.
to rely on their numerical strength here. I
appeal to their conscience and to their
human tenderness to treat their employees
as their own brethren. On an earlier oc-
casion, when the Home Minister was reply-
ing to a half-an-hour discussion, he had
said that the entire Government wag func-
tioning as a family and the Ministers were
the heads of the family. 1 want him to
behave as the head of a family with the
other members of the family instead of tak-
ing them as foes. Because they arc not
able to fight the enemies who come from
outside we find that they are using their
strength in fighting those who are their own
brethern, namely the employees who arc
running the Government. Therefore, 1 ap-
peal again to their conscience to remove
all the suspension orders and to take back
:1!1 the orders of dismissal, to stop other
victimisations and to create an atmospherc
of normally and to continuc the dialogue

to find a4 peaceful settlement of this vexed
problem,

SHRI R. BARUA (Jorhat) ; Mr.
Deputy Speaker, Sir, I was listening with
rapt attention to the rhetoric and oratory
of Shri Nath Pai. It was very good as
far as it went. Bug then lifc is something
different from rhetoric and oratory.

Our experience in this Parliament is
that every session we face a no-confidencc
motion. In democratic life we are wedded
to building up the traditions of democracy
and this carries certain responmsibilities as
well. If constantly we come¢ up with no-
confidence motions without rcalising its im-
lications then the consequences become very
serious. For instance, on this occasion as
soon as the papers broadcast the news that
Parliament would be faced with a no-
confidence motion, the attitude of the man
in the street was one of cynicism only.
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I feel, therefore, that by bringing for-
ward these no-confidence motions, we have
gradually allowed a progressive erosion of
the democratic traditions of India. Here
again, even the sponsors of the motion do
realise and admit that it is not possible to
topple the Government by this no-confi-
dence motion. I do not say that they should
not do it. They should do it. When a
no-confidence motion comes up, it means
that the Opposition is in a position to pro-
ject a certain economic policy and a cer-
tain political approach whereby they could
change the Government. This galvanises
the pcople. We politicians create the im-
pression by these frequent no-confidence
motions that we are not very serious about
building up democratic traditions but we
are interested only in having certain de-
bates, Then, again, in the course of tho
debate we only indulge in mutually acri-
monious exercises. That does not ennoble
or raise the standard of democracy which
is yet in a very infant state in India. There-
forc my first submission is that the very
upproach was wrong and Shri Masani was
perfectly correct when he said that he and
his party could not associatc thcmselves
with this approach.
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SHRI R. BARUA : That is not the ques-
tion. I have great respect for some of
the Members of the Opposition, like Shrt
Joshi who has a dedicated life behind him
and who is wedded to democracy. I eam
just giving vent to my feelings. They are
also equally responsible for maintaining the
traditions of democracy as we on this side.
That is why I am making this appeal to
every Member in the Opposition, including
the sponsor of the motion, and not in the
spirit of just throwing mud and criticizing
anybody because of the censure motion.

Then, the argument is put forward that a
need-based wage was the reason for the
strike, that the Government did not agree
to arbitration and so the strike was inevit-
able. We have a little confusion about a
nced-based wage and a minimum wage.
There is a thing like a minimum wage for
which there is a separate Act and that is
being followed up. So far as a need-based
wage is concerned, it covers a wider range.
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The 1957 agreement has been referred to
by the hon. Members on the other side
and in fact we also believe in it. But what
are the components of a need-based wage ?
It means cereals, other foodgrains, vegeta-
bles, eggs, milk, housing and so many other
things to give a decent and dignified life.
As Shri Panigrahi, just a few minutes ago,
pointed out, the condition of the vast majo-
rity of the people is such that it is impossi-
ble in the present national economy to go
in for a need-based wage, The concept or
the idea is quite all right; let us strive for
it, but in the immediate future it is not pos-
sible to give it.
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Let us visualise the number of Govern-
ment cmployees in India. Today, taking
the States they have more than 1,45,00,000
cmployees if my calculation is correct. If,
for instance, the Central Government de-
cides that they will give a need-based wage
to its employees, wha; happens ? Give
just Rs. 100 extra monthly to these
1,45,00,000 peoplc and see what it costs
the cxchequer.

Shri Dange gave the argument that in
India there are different rates of wages in
different sectors and, therefore, there is
nothing wrong if we seck a higher wage
in a certain  segment of the population
while we do not consider the others. But
once the Central Government employees
get this extra, immediately there will be
repercussion in the States, If that hap-
pens, shall we be in a position to meet it ?
That is a tremendous responsibility. Just
as it is the responsibility of the Central
Government to sce that their employces are
content, it is equally the responsibility of
the Government not to create conditions
and climate in the States that they just
collapse and crumble.

In the recent past we saw how in diffe-
rent States movements were afoot to see
that their wages were raised to the level
of the Central Government employees. In
that case what happened ? The State Gov-
ernments pleaded their inability and wen-
ted the Central Government to subsidise it.
It is not possible.

Therefore the need for a need-based
wage cannot be conceded at the present
state of economy.
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To create an atmosphere and to go on a
strike, to castigate the Government by say-
ing that having accepted it in 1957 they
have refused to do this, all these things are
not the right perspective.

Then, it is argued that under clause 16
it was arbitrable and should have beep re-
ferred to arbitration. That has been quoted
here. A need-based wage has got a diffe-
rent connotation and a minimum wage has
got a different accepted connotation. The
pay and allowances and the need-based
wage are two different things.

Then, Section 16 is very categorical
which says that arbitration shall be limited
to pay and allowances. Mr. Dange put
forth his argument, when the Government
was prepared to refer the case of pay and
allowances to arbitration, why not refer the
casc of need-based wage also to arbitra-
tion? My submission is that the need-
based wage is not something like pay and
allowances. The need-based wage has a
wider concept. Therefore, it is wrong to
presume that the Government betrayed and
rejected this demand.

With regard to the demand of absorp-
tion of the dearness allowance with pay,
the Government agreed to consider it and
to do something and to see what can be
done. About other demands also, the Gov-
ernment accepted to consider them except
the demand of the need-based wage be-
canse the interpretation of pay and the in-
terpretation of the need-based wage is yet
to be determined. It is not for the Arbi-
tration Board to determine what should be
the connotation of pay and what should be
the connotation of need-based wage. Prima
facie, as it is admitted by every section of
the House, the need-based wage has a wider
concept than what was visualised in the
1957 Agreement.

My submission is that it is wrong to
assume that the Government acted in an
arbitrary and irresponsible manner while
they refused to refer the demand of the
need-based wage to arbitration. It is argu-
ed -with some vehemence that even if the
arbitration awarded something for that
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matter, the Government could have rejec-
ted it if it was not economically possible
and if it went against social justice. But
to create such an atmosphere to day in the
country is something which is suicidal. This
is not the stage at which you create a
problem out of this.

Mr. Dange is known for his sarcasm.
When the debate becomes monotonous.
such a sort of spice and humour is neces-
sary. In his sarcasm_ he said that if the
trains can run 36 hours late, what would
have the Government suffered if they had
allowed the strike to go on for 24 hours.
It sounds very well. But it carries no
sense. In reality, it is not so. In fact,
during the last few months, during the
last few years, a new trend in the trade
union movement has cropped up in India.
1 do not say about the trade union move-
ment of the Central Government emplo-
yees. I mean the trade union movement
as such of the country. In the recent past
we came across cases of sabotage. In
West Bengal, a transmission tower was
sabotaged and so also, in other sectors,
instances of that type we came across.
Therefore, when the entire trade movement
or the strike was proponderantly guided
by political parties, the Government had
to take note of all these things. This is
a time when the quick movement of food
is nccessary to distress areas like Orissa,
Jalpaiguri and many other places. There
is also the question about the movement of
other articles. The price question was also
raised. Fortunately, for the last two or
three months, there has been a tendency
of stabilisation of prices. If you create
such conditions and the things do not move,
there will again be a spurt in the price
rise. That would have affected the people.
Therefore, taking all these matters into
consideration, the Government had no other
way but to promulgate the Ordinance. The
Ordinance was just an enabling measure
to see that in certain sectors the strike is
prohibited. Unless that is done, no legal
action could have been taken. No doubt.
the service conduct rules are there which
provide tha; if a Government employee
joins the strike, he is liable to be punished.
But the Ordinance was issued in order to
create confidence in the minds of people
and to tell them that the Government was
doing everything to protect the people.
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Lastly, I would like to say that I have
been able to move about at least in some
parts of my State. There is absolutely no
cooperation, no support, from the com-
mon man except the Government emplo-
yec. Even the Government employees of
the States sector have had no sympathy for
the strike. That is a factor which one
must take note of. How can you run a
movement and get the people into success
when the vast majority of your own col-
leagues in the State sector and the general
people do not support ? Therefore, it will
be completely misleading to the Central
Government employees to believe that by
such a strike they will be in a position to
gain their objective because, after all, one
must Jook to the common man, one must
look to the peneral support of the
people, Here is a case which not a single
man supported. Therc were people who
said: ‘How is it that you are tolerating
all this 7", They could not understand that
this was, after all, motivated by political
parties and not by the government em-
ployees. But, all the same, they created a
situation in which the common man was
against the Central Government employees,
That is a very sad point.

Therefore, taking all these factors into
consideration, I submit tha; this motion
should not be taken noic of and it should
be rejected.

SHRI P, RAMAMURTI (Madurai) :
This motion of censure, I submit, is not
like the motions of censure that we had
been accustomed to in this House before.
This is not an ordinary issue. In the past
there have been motions of censure when
we found the Opposition parties taking up
different issues and even talking at cross
purposes, but here is an issue in which
barring the Swatantra Party all the Oppo-
sition parties arc talking with one voice
and on one subject. This shows the gravity
of the situation and the gravity of the
issue with which we are concerned....

SHRI C. K. BHATTACHARYYA (Rai-
ganj) : Then why did you not mention
that in the Motion ? (Interruptions)

AN, HON. MEMBER : This can be
considered next time.
SHRI P, RAMAMURTI: Yes; this

suggestion will be considered next time.

KARTIKA 21, 1890 (S4K4)

No-confidence 238
Motion

The main question is this. Why is it
that we are moving this motion of no-
confidence ? ‘This motion of no-confidence
is moved because we want to highlight the
facts about the strike of the 19th Septem-
ber. The entire attitude of the Govern-
ment towards the issues that have been
raised by the 19th September strike shows
in a flash the nature of the Government,
the character of the Government, the fact
that this Government is a
which indulges in double-talk and which is
hypocritically solicitous to the working
class and peasants. ... (Interruptions) that
this is a Government which serves the
interests of big business in this country, a
Government which serves the interests of
the black-marketeers and tax-dogers. This
is the type of Government that we have.
I will show how this Government has been
indulging in nothing but doubletalk on

this issue and various other issues,

They say that this is a politically moti-
vated strike. About the strike, I am not
going into all the arguments. They bave
been talked about by so many other peo-
ple. But I want to point out that it was
not the strike that was politically motivat-
ed, but it was the conduct of the Govern-
ment that was politically motivated. Why
did they behave in the beastly and brutal
manner in which they behaved ? They
behaved in this way for this simple reason,
Here is a Government that has been,
during the last 21 years, behaving in a
way, pursuing policies in a way, which
have brought this country to rack and
ruin, that year after year our Finance
Minister has to go to America Wwith
bended knees and beg for aid. And today,
after all these years, you find the country’s
economy in this sad state of affairs, There
is unrest mounting leverywhere; different
sections of our people are fighting—stu-
dents, workers, peasants and so on; every-
where there is unrest. If the Central
Government employees, by their united
strength, compel this Government to con-
cede some of their demands, the Govern-
ment feels that the other sections of the
people would be strengthéned in their
fight and, therefore, they said ; “We are a
mighty Government; we have got the
C.R.P.; we have got the police and the
military and we shall crush you and there-
by teach a lesson to the other sections of
the people.” That is the political motiva-
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tion with which the Government acted. It
is not sweet reasonableness that will have
any effect on the Government, Mr. Nath
Pai pointed out how reasomable their
demands were, how the Government itself
was committed to all these things. They
know it. They know these things, but yet
these did not make any sense to them be-
cause they were all determined to fodow
a particular policy; they want to put the
burdea of the crisis which is their making
on the common man. They said, we will
teach these people a lesson so that they
will not fight; so that other people will
take a lesson. That is the stand which
they took.

A simple demand for arbitration was
rejected. What are the arguments for it ?
It is a wonderful argument. Their argu-
ment is, how can we give that to you
when the conditions of agricultural
labourers are such as we find today, whose
conditions are so poor. ] would ask, what
did you do for all these 21 years ? What
did you do all these years to improve the
condition of the agricultural labourers ?
The only Government that passed a legis-
lation and implemented it in the matter of
giving a minimum wage for the agricul-
tural labourers is the Government of
Kerala which took that step in 1957.
‘What did you do for all these 21 years ?
What action did you take so far as the
agricultural labour is concerned ? Even
today, in Tanjore district what is happen-
ing? When we are fighting for the in-
crease of just four annas per day for the
agricultural labourers, your congress party
hag been telling the DMK Government,
why don’t you crush these people, why
don’t you send the police to suppress them
and all that. The Minister of a party
which demands the suppression of the agri-
cultural labourers’ struggle for an increase
of wage talks about the conditions of agri-
cultural labourers; The number of evic-
tions that took place in the ten years of
Congress rule in this country has far sur-
passed the number of evictions that took
place during the hundred years of British
rule, That is the party which is today
talking of the conditions of agricultural
1abourers, in this country, That is why I
say, can hypocricy go any further ? That
is why I say, this is a Government of
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hypocritical solicitude for the common
people. Why don’t they go and ask Mr.
Birfa, you should not take so much profits
when the condition of the people is so
poor, when people are suffering? Why
don't you go and ask the monopoly
friends of my hon. friend Mr. Masani ?
That is why we say, this is a Government
of double talk, That they say that the
matter is, if not directly, but indirectly
before the National Commission of
Labour. How can you raise this
question ? Have you got the guts to
tell this to the bossess of the Burmah-
Shell Companies and the Caltex Com-
panies ?  You know that there is already
a Commission of Inquiry to go into the
question of the surplus in these oil com-
panies. But even before the Commission
has reported, Burmah-Shell has alréady
retrenched and Caltex have alrcady re-
trenched. Have you got the guty to go
and ask them not to retrench? How can
you go and ask these foreign pcople when
your policy is a policy of begging from
them ? When you come to your employeses,
a different standard iy adopted. That is why
I say, it is a Government of double-talk,
and hypocrisy, What have you done for
example in Durgapur? You are talking of
destruction of public property. In the
strike of the 19th September there is not
a single case of destruction of public pro-
perty. But in Durgapur, the Union,
(INTUC), under the guidance of the boss
of the congress party in West Bengal, Shri
Atulya Ghosh, indulged in the destruction
of public property. The Chairman of the
Steel corporation himself has publicly
stated this and the value of the property
destroyed is over rupees one crorc. What
action did you take then? Again in the
casc of Shri Biju Patnaik, a former Finance
Minister had asked for his prosecution and
the entire file is still in the cabinet of the
Prime Minister for the last ten years. What
have you done in that regard ? What action
have you taken against such people ?
That is why I say that this strike has
torn as under the democratic pretensions
of this Government., It has shown what
this Government really is.

They say ‘we have no capacity to pay a
need-based minimum wage. 21 years
after independence for a government in
power to tell the world that they cannot
give a living wage, not an adequate
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living age but a need-based minimum wage.
A Government which proclaims to the
world ‘we cannot give even that, not only
that, the employees have not got the right
to demand it, the right even to fight for
it’, only proclaims its utter bankruptcy and
inefficiency. This is what the Govern-
ment has proclaimed about itself not only
here but throughout the wor!ld, Does such
a Government deserve to exist for a single
day ?

SHRI NAMBIAR : No. Get out.
AN HON. MEMBER : Not that way.

SHRI UMANATH : Then you will be
kicked out.

SHRI NAMBIAR : The people will give
the answer.

SHRI P. RAMAMURTI : Then they say
there has been a bumper crop. They have
been talking of holding the ‘price line year
after year. Could they hold it? Lau
year, they came and said ‘we do not know
what to do with the tremendous quantity
of wheat and paddy that has accumulated
in the Punjab. We do not know what to
do with this problem of plenty’. Pre-
viously it was a problem of scarcity, But
I ask what has become of the ‘wheat revo-

lution’ ?  Where has a!l that grain gone ?
Where is the price line today ? Have
they been able to solve the problem ?

Day after day prices have been rising.
Vanaspati price was raised only very re-
cently. Last year they said we have got
a bumper crop of groundnut. But some-
how all that has disappeared and vanaspati
prices have been increased. Soap prices
have been incrcased. This is the way they
huave been functioning,

SHRI YOGENDRA SHARMA :
sarai) : Serving the monopolists,

SHRI P. RAMAMURTI : Shri Nath
Pai asked a pertinent question about sub-
sidy, The subsidy that is being given to
Amin Chand Pyarelal and a host of others
could be taken away from them and given
to the employees. But we know that this
is a government of the agents of Amin
Chand Pyarclals and others. So how can
they take action against them ? That ijs
the reality of our situation today. That is
why I say that this strike and the way the
Government behaved towards it has shown

(Begu-
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in no uncertain terms the true colour of

this Government, who they really are.

This is the way they have reacted to a sim-

ple basic demand of the Central Govern-

ment employecs.

Here was a strike which was perfectly
legal. Under the law of the land, they
had given notice of strike, a notice of 45
days, Government discussed the matter
with them. But now they say it is politi-
cally motivated.

As far as some of us in the Opposition
were concerned, we tried our best through
unofficial channels and approached the
Prime Minister because we wanted to avoid
this strike even at the last minute. We
wanted to use our influence and see if
some way could not be found to avert it.
Even as latc as the 17th we made that
approach. But what was the answer we
received ? ‘However reasomable you may
be, Government today, the Cabinet, has
taken a decision not to move an inch.
Therefore, we cannot do anything’. What
does it show ? Who has been motivated by
political considerations ? 1Is it we or is it
the Government which has been motivated
by political considerations, a Government
which said ‘we will not move an inch; wc
are determined to show them our might’ ?
This is the real position.

While they adopt this attitude to the
employees, what is their attitude to the
recommendations of the wage board for
newspaper employees, Did they tell the
newspaper proprietors, the Tatas and
Birlas, that they have to implement thc
recommendations ? They never did that.
When they defied even a Wage Board
Award, what did you do? After two
months the strike was over, but how can
the Tatas, Birlas and Singhanias suffer a
reduction of profit? Therefore, during
the last 1} months you have given them
more newsprint quota than they were
entitled to, in order to make up the loss
of revenue. This is how this Government
is behaving, and then they are preaching
all sorts of homilies,

In Goa somebody said that since this is
the Gandhiji Centenary year, we must
rededicate ourselves to his ideals, and a
wonderful debate took place about prohi-
bition. Here is a Government which has
in jts Ministry a person who goes and
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complains to the police that bottles of
whiskey have been stolen from him, and
here is the Prime Minister who has rnot
got the guts to remove him from the
Ministry. And you go and preach all
sorts of things, That is why I say it is a
government cf hypocrisy, a governmeat
of double talk.

The cmployees were eantitled to go on
strike even according to the Constitution
and the law, but suddenly six days before
the legal strike, you make it illegal by an
Ordinance. When Parliament was sitting,
you did not take Parliament into confi-
dence, but after Parliament was adjourned,
six days before the strike you passed a
draconian Ordinance, and say that any-
body who disobeys it will be liable to this
and that punishment. Despite this Ordi-
nance, the fact is that out of 27 lakhs,
nearly 10 lakhs of people struck work.
had the courage to defy your law. Is it
an ordinary thing? Even in 1921 when
Mabatma Gandhi called for triple boycott,
I do not think 10 lakhs or even 10,000
Government employees gave up their jobs
and came out. I know they will say it is
34 lakhs and not 10 lakhs, I know how
the attendance was marked. But when
nearly 10 lakhs Central Government em-
ployees went on strike defying your Ordi-
nance, is it not something for the Govern-
ment to sit up and wake up to the realities
of the situation ? Any Government would
have thought of it that something was
wrong when 10 lakhs of its own employees
were defying the law, but this Government
cannot think of those things, and then
they say that in Switzerland and some
other places it is banned and all that sort
of thing,

Do you know what happened in
France ? Not onc lakh or two lakhs but
9 million workers including Government
employees went on strike, went and
occupied the Government offices and
Government factories. Did that Govern-
ment behave in the way in which this
Government behaved ?

I do not want to go into the statistics
of the 46,000 people against whom notice
was served, but what was the result of it
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all? Mr. Shivajirao Deshmukh from the
other side said that the Speaker must find
some method of punishing Mr, Sondhi
for his misbehaviour. Here is a Govern-
ment that has not got the courage to face
a judicial inquiry into the incidents which
happened in Indraprastha, and a member
of that Party shamelessly comes and talks
that action must be taken somebody else
for that ghastly tragedy.

Here is a report, not of Sarjoo Prasad,
but of the officer who was ordered by the
I.G.P. to make a report on the subject.
Who is that officer ? He is an officer who
is himself concerned with the whole thing.
This report Mr. Chavan dare not publish.
I am reading from this report and I am
placing it on the Table of the Housc
authenticating it. I am authenticating it
Sir. I am placing® it on the Table of the
House, Who are the witnesses he exa-
mined.

“f examined 27 witnesses. Their
breakup is as follows : officers of the
CPWD—11; officers of the Central
Board of Revenue—2; Chief Auditor,—
Commercial Accounts—1; Sales Tax
Officers—16; Journalists—S; Magistrates
—2; Police officers—4.”

There is not one among the Central Gov-
ernment cmployees. Why should they be
left out ? That is the point. This is the
objective enquiry that this gentleman con-
ducted. What did he say ? Mr. Chavan
who wus talking of....

SHRI NAMBIAR: Where
Chavan now ? (Interruptions).

SHRI UMANATH : He has gome hid-
ing. (Interruptions)

SHRI P. RAMAMURTI : I will just
read that.

is Mr.

“After hearing the senior officers in
‘Y" building I am left with a feeling
that more than their injuries what has
pained and hurt them is the shock resuit-
ing from such an unusual experience.
Very little seems to have been done to
assuage the feelings of these persoms by
the officers. Had senior officers who had
gone inside the building shown some
imagination a large number of senior

*The Speaker not having subsequently
paper was not treated as laid on the

accorded the necessary permission, the
Table.
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officers would have been spared humi-
liation to which they were subjected.”

Common people were beaten and put to this
bhumiliation, That does not worry him.
Senior officers havt, been subjected to humi-
liation ! That is why some sort of action
was taken. Even in that report what does
he say? It is a report of the Deputy
Commissioner. It is a confidential report.
It has not been published. What ddes he
say ?

“But for some trouble at Sarai Rohilla
railway station and locoshed, the situa-
tion was quite satisfactory throughout
Delhi.”

Therefore something must be done in such
a situation and violence should be resorted
to. So they staged Indraprastha Bhavan.
What has happened according to him?
Let Mr. Shivajirao Deshmukh hear this :

“In the Indraprastha sector of the
CPWD staff started collecting in front
of the reception hall of the ‘Y’ building
from 9.30 a.m. and in about 45 minutes
the number rose to about 250 and some
shouting of slogans was also heard.”

It is only shouting of slogans, nothing

more, a-

“No perceptible activity was reported
from other buildings in that complex.
Sometime between 10.15 a.m. and 10.30
am. Shri S. C. Pandey, ADM, went to
the porch of the ‘Y" building and advis-
ed the crowd to remain peaceful. This
had some effect and there was no unto-
ward incident till about 1 p.m. although
some employees continued to congregate
in the compound all this time.

At lunch time (1.00 p.m.) when the
crowd swelled to about 200 and started
raising slogans again, the zona! officers
ADM Shri M. K. Kaw and Shri Mohin-
der Singh reached the ‘Y’ building. On
seeing that some of the demonstrators
were trying to rush out of the compound
they decide to deal with the crowd before
the intensity of its demonstration
increased and the trouble spread to other
offices. The ADM warned the crowd
through the public address system that
it was an unlawful assembly and must
‘disperse. ‘The shouting of slogans, how-
ever, increased, Just then there was a
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sound of breaking of glass; and two hand-
grenades of tear smoke were fired under
the orders of the ADM.”

Mind you, no stone was thrown; no unto-
ward incident. But some sound of break-
ing glass was enough to order fire! Then
somebody started stone throwing. Mr.
Shivajirao Deshmukh may hear it.

“At about 2.30 p.m. Shri M. L. Sondhi,
M.P. arrived at the sector control
room and requested the DIG to allow
him to address the crowd. He thought
that he could pacify the demonstrators.
The DIG(R) allowed him to do so.
From the contro! room Shri Sondhi then
came to the road running between
Indraprastha and Vikas Bhavan and
appealed to the miscreants that brick-
batting must be stopped immediately.
The crowd hailed Shri M. L, Sondhi
and stone throwing stopped.”

This is his first crime. He should not
have stopped it. Then what happened wis
that he hardly spoke for five minutes whea
the DIG, SPC and other people came on
the spot and then stonethrowing was
started. This is the report of no.less a
person than the officer appointed by them.
T understand why Mr. Chavan is afraid of
publishing this report. But T do not put
much store by this report, because this
report was made only for the purpose of
finding a scapegoat. The things had be-
come so nauseating that they had to find
a scapegoat, and- therefore the officer who
is concerned directly with it was asked to
make a report and he has made somebody
a scapegoat. That is why they are today
afraid of facing a judicial enquiry because
a judicial enquiry will show the real thing,
and a judicial enquiry will expose the
whole lot of them, the DIG and probably
Mr,  Chavan himself might be shown as
directly responsible for this. A conspiracy
has been hatched and they want to hide
this, After all, this is their responsibility.
It is the CRP who was there. It is the
CRP that was responsible for it. And we
know what a wonderful force this CRP
is. This is what has happened in other
places, and in Pathankot and in so many
other places. You refuse a judicial enquiry
and why ? After all, these are workers;
but you consider them as dogs; worse than
dogs that have to be killed and beaten up.
Unless they hear us we have got to teach
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them and they have dome that. That is
the sort of fiendish brutality that was let
loose upon them. Only in Indraprastha,
because some senior officials were beaten
up, you have had to come out with some
sort of punishment, This is the reality.
And this is what happened everywhere.

15.50 Hgrs.

[MR. SPEAKER in the Chair}

This is they type of law and order you
wanted to maintain everywhere, The CRP
was in Kerala, Four of them have run
away with sten guns and joined the dacoits
and murderers. This is the wonderful CRP
that you have got, and you want to keep
the law and order with this force.

MR. SPEAKER : Mr.
kindly conclude now.

SHRI P. RAMAMURTI : A few minutes
more, Sir. I want to point out one thing.
This police officer—the officer who inves-
tigated—says that the police behaved in
unspeakable manner. He does not describe
that. Why? Acoording to him this hap-
pened because they were not told before,
what the objective was, for entering that
‘Y* building. If you do not tell them the
objective, the police will go and beat all
of them down ! This is the sort of wonder-
ful police you have got. If you do not
tell them what the objective is, they pick
up everybody and beat them! That is all
their training.

Ramamurti  will

Therefore, there was another State
Government that has refused to tell you,
it had the courage to tell you, that this is
not the way in which law and order has
got to be maintained, Law and order
must be maintained in a different way by
tackling the people. You say, well, this
Government is incapable of keeping law
and order and you are threatening that
Government but it is not afraid of your
threats, Neither are we affraid of your
threats.

Therefore. what 1 want to say finally is
only this. Even now at least, let ufis
Government wake up and change its
policies. 1 am not asking for mercy. I do
not agree that there has been any question,
of generosity on the part of the Govern-
ment. Where is the question of gencro-
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sity ? Just for a simple one day's token
strike, you have sent out 46,000 people;
this is a question of victimisation, you are
telling the private employers, “you may
also victimise and we are here with you.”
Nothing more than that. Where is the
question of generosity in this matter ? It
is not a question of generosity, I know as
a matter of fact that some of your depart-
ments, the legal department itself, had
questioned the legality of this and of these
dismissals. They were not sure that these
dismissals would have been upheld by the
Supreme Court as has been seen in the
judgment of the Supreme Court in an
earlier case. Theyefore, it is not a question
of generosity, There is no other way.
Because the Government's name was stink-
ing in the nostrils in the entire country
which was shocked by this mass dismissal,
you retreated at bit. But there cannot be
any distinction between the people who
went on strike and those who asked them
to go on strike. This is perfectly a legal
strike. They were fighting for their just
demands; according to the Government of
India’s own publication, if you do mnot
have the means to give them, it is your
fault. Even Mr, Masani had to say that
it cannot be given because the Govern-
ment’s policy has brought the country to
ruin. Whose is the responsibility for this
state of affairs ? Surely not that of the
employees,

You say you have withdraw a recogni-
tion. What does it matter 2 What is re-
cognition after all? Is it a favour to be
bestowed ? It is the fundamental basis of
collective bargaining. No civilised Gov-
crnment can say ‘we do not agree to collec-
tive bargaining, and collective bargaining
cannot be carried out with unrepresenta-
tive unions, with mushroom unions’. No
union can get a represeptative character
because Mr, Chavan or somebody else in
the Ministry says “I recognise it” and so
on. A representative union must repre-
sent the mass of the workers and emplo-
vees.  Your withdrawal of recognition is
only an uncivilised behaviour, to say the
least. At least now let the Government
wake up to the realities of the situation.
You may be able to suppress strikes for
somctime. But today that fear complex
is not therc among the Central Govern-
ment cmployces and other people, because
the conditions are such. They are not
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created by the employees, but by the
Government and its policies, Today the

spirit of revolt is spreading day after day
through section after section. The spirit
of revolt can be curbed not by repressive
measures.  Repression has never curbed
that spirit. It can only be curbed by re-
moving the fundamental causes that give
rise to it.

1 would again request the Government
of India to do some rethinking and see
the writing on the wall, 10 lakhs of em-
ployees of the Central Government have
defied your law and gome on strike. See
the writing on the wa!l and realise what it
means. This kind of repression is going
to lead nowhere and more revolt in sec-
tion after section will take place. Nothing
can stop it. Even now, I ask the Govern-
ment to withdraw forthwith all the cases
of victimisation, withdraw the suspension
notices served on 8,000 pecople and odd,
withdraw thc cases instituted against them.
immediately rescind the orders terminating
the services of the employees, immediately
cancel the order of derccognition of
unions and behave in a civilised manner,
not in a brutal and fiendish manner. Let
them behave as any civilised normal
Government would behave dealing with the
cmployees through representative organisa-
tions and not through stooge organisations
which represent nobody.

SHRI J. B. KRIPALANI (Guna) : Sir.
the question of the strike by Government
cmployees is a very important question. I
find there is no effort to analyse the situa-
tion, The Congress says that the opposi-
tion party is motivated politically, The
opposition party can say that thc Congress
is motivated politically and they will sup-
port everything that the Government dovs.
This cannot lead us anywhere, Lect us
understand the history of strikes.

We were told by Mr. Dange how by
strike labourers were able to get justice.
] would only add one thing, It was not
only strikc but also democracy which
gave labourers the vote. Wherever that
votc has been denied to the people, where-
ever there is dictatorship, there is no right
of strike. Right of strike goes with demo-
cracy. It is not a right that goes with auto-
cracy, by whatever name it may be called.
Dictatorships have no place for strikes.
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This strike has now spread to the white-
collared workers in the Government, One
day before the strike, I happened to be at
Shri Nath Pai’s house and some labour
leaders collected there. I wanted to know
what would happen if there was to be a
strike. I said : “Supposing a train is at a
particular spot in the morning, would the
driver and the guard leave the train where
it was ?” They said : “Yes”, If that is s0,
then I think it is a great injustice, not to
the Government but to the people. I told
them : “Will any Minister lose his sleep
if the train is detained in an uninhabitable
place ?” They said “No.” I said : “Who
would lose his pay packet at the end of
the month ?  Will the Minister lose it 7"
They said : “No.” Then I said: *“Who
would lose that ?” 1 said the people who
strike would !ose and their families wouald
lose, It is not like labourers’ strike in a
mill or a factory, If there is a strike in
a mill and if it continues, the mill-owner
would go in liquidation. He would there-
fore come to a compromise with labour.

1 would very humbly ask my friends to
make differencc between a strike in a ml!
and a factory and a strike in Govern-
ment offices. You know that how the
State is organised through the Government.
Government is organised through the
administration, If the people who have
the responsibility of carrying on the admi-
nistration themselves go on strike, it {s mot
justified; some other methods will have to-
be found to avoid a strike.

I have no great love for this Gover-
ment—remember that, Sir. I am only
analysing the situation. After all, if there
is disorganisation in Government, there-
will be confusion and chaos everywhere.
Today it is only the lower employees or
non-gazetted employees who go on strike.
Tomorrow the Police may go on strike.
Day-after-tomorrow it may be the Army.
What shall be do if we are in that condi-
tion ? It is really a delicate matter; we
have to take counsel with each other and
find ways and means by which such a
strike, which will disorganise the Govern-
ment can be avoided. It will be harmful
to the pcople also. Wherefrom the funds
will come to mect the demands of strikers ?
Will they come from China or from
Russia 7 They wi'l have to come from
Indian pcople. And you are hitting at the
very people from who you want help.
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The employees may require much more
help than the labourers. The labourers
have more funds than the employees.
Having not been properly organised, the
whole burden will either fall upon the
people and on those who go on strike and
their families, 1 submit therefore that in
this case we must be very careful, We
have to take note of another thing also.
When a labourer strikes, what happens ?
His wife and his grown-up children may
be working and earning. That is not the
case with whitecollared employees. They
have to pay at the end of the month so
many bills. Someone’s children may be
in College; someone else’s children may
be in a school. ¢They have to pay their
fees; they have to pay to the grocers.
They have to pay for the electricity They
have to pay the rest. They have also have
to pay instalments for their insurance. On
the 30th or 1st of every month they must
get their pay packets and then alome all
these expenses can be met. Now, take for
example strike in the Press, Some press-
men had to sell, whatever they had, in
order to maintain themselves. So, I submit
that when we ask the government servants
to go on strike, it is very dangerous.

Then, most of these employees come
from cities. The labourer comes from the
village. In the village his family has a plot
of land. If the worse comes to the worst,
he can go to the village and fal’ back on
his land. This course is not open to the
white-collared empolyee. Then, there is
another consideration which must weigh
with those who go on strike and those who
encourage them to go on strike. It is not
the political leaders who suffer., No politi-
cal leader who engineered this strike has
received a lathi blow. It is these poor
people who are made to suffer. So, we
have to be careful about asking the white-
coflared employees to go on a strike,

It may be that some parties think that
a strike is a gymastics for the revolution.
Let me tell them that there is going to be
no revolution on the hustings or on the

barricades in India. We have a population -

which, however much you may tyrannmize,
will never rise. We have suppressed them
so hard for so many centuries that we have
made them cven untouchables, Even the
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untouchables did not rise for centuries.
During the war three million people died
in the streets of Calcutta, And the shops
were full of eatables and the godowns were
ful! of grains and yet these dying people
did not raise a finger in order to save
themselves. If they had robbed a shop
they would have at most gone to jail and
saved themsclves, because, in jail they
would have got food. Then we have the
example when the Communist’s asked the
people after independence to take the land
of the zamindars in Telengana. What
happened? Who suffered? Not those
who had given the call that the land of
the landlords be taken over but the poor
people. I know how the rebellion was put
down, I know also what has happened
in Naxalbari. The leaders are safe. They
have nothing to lose but the poor people
are the losers. So, if you want a gymnas-
tics for a revolution, let me tell you that
in these days there cannot be any revolu-
tion, because, even the smallest govern-
ment has power of repression which it
never had before. Earlier the people and
the government had the same instruments
for fighting. So, it was a question of
numbers. There can be no revolution
unless the army rebels and when the army
rebels it is not the Communist Party that
will come in power but the army will come
in power as in Pakistan. Let nobody think
that this gymnastic is going to pay. It is
not going to produce a revolution. We
must understand all these things before
we encourage government eéemployces to
g0 on a strike,

I remember there was a strike of govern-
ment employees in Uttar Pradesh for three
months, I sometimes went to Lucknow
and found everything was all right; there
was no dislocation of work. Because these
employees do not work at all

AN. HON. MEMBER : Beautiful !

SHRI J. B. KRIPALANI : Only, there
was greater cleanliness and more quiet in
the Secretariat. But this was a provincial
government where nobody cares; things
happen at leisure. The correspondence
with Government sometimes taken 8ix
months to be disposed of. How does it
matter, three months’ strike ? Sometimes
letters disappear; sometimes files disappear.
Who cares ? The world goes on.
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I remember a little story and if you do
not mind, Sir, I will relate it to this
House. A German came here and went
home. People back home asked, “What
did you see in India ?” He said, “I learnt
to believe in God. I never believed before
in God. 1 believed in myse!f and in my
efforts to get the things I wanted, but
there in India I saw that nobody cares for
anything; nobody is responsible. The
Government is irresponsible; what happens
nobody cares.” Then how do the trains
run; may be, sometimes trains are running
late but trains do run; how do aeroplanes
go on; they go on though they may be
going on irregularly. So, he said, “I start-
ed believing in God because God must be
regulating them, I met no sadhus or
sannyasins. 1 did not go to a yogi but I
learnt from what happens in India that
there must be a God of airs conducting in
India.” This is the country where we are
living !

We must also remember that there is an
atmosphere for strikes, A strike is like
non-cooperation, satyagraha. This coun-
try is full of violence today. Every care-
ful. leader of labour or of employees will
‘b to see whether there is an atmos-
phere of violence. If there is an atmos-
phere of violence, the Government can
come down with its superior violence and
suppress the people, If that suppression
goes on, labour will not be encourage but
will be demoralised.

I remember, therc was a strike in 1960
and some of the PSP leaders were involv-
ed in it. I was not in India. I was then
in the PSP. When I came I said, “You
have done somcthing which you ought
not to have done, b the employ
cannot stand the rigours of the strike as
the labourers can stand.” The strike
fizzled out in three days.
Nehru was a kindly man. He said that
there would be no victimisation. I told
my friends, “If there is victimisation, you
will not be able to help those who are
victimised.” An officer, who has some
grouse against a subordinate, will sitaply
make the strike as an excuse for taking
action against him. Even the ministers, if
they want to save the strikers, cannot save
them from victimisation. Therefore one

has got to be very careful.
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It is said that the police committed
excesses; ‘when have the police not com-
mitted excesses? When have they not
replied brickbats with bullets ?  This police
has been trained under imperial traditions
and those traditions have not yet gome.
They think, they are the masters of the
land as the administrators think that they
are the masters of the land. They do not
care even for a minister. The police will
simply attack and when they do so as if
they are hunters, As the hunter does not
care what is happening to the poor animal,
these people,—I have seen them—when
they begin to attack, they are like hunters.
It is a game for them.: Shall we give such
a police an opportunity to behave thus?
1 would also say that this Government
makes promises in order to get out of
an awkward situation and, when the situa-
tion worsens, they go back upon their
promises. Why did they say that the
complaints of the Government employees
would be referred to arbitration? There
was some difficulty at one time and they
wanted to get over it. They live from
hand to mouth. The Government has no
policy. They could have straightway told
the employees that they cannot afford to
have strikes in Government because from
the Civil employee, strikes may spread to
the police and then the army. Where will
the country go? Many countries do not
allow their employees to go on strike.
They are allowed to combine; they are
a'lowed to form unjons but for coopera-
tive purposes and for representing = their
grievances. They do not allow them to
go on strike. It may be that in an aberra-
tion the French employees did what our
communist friends told us, But that is
one example against hundreds of exam-
ples where the employees of the Govern-
ment did not go on strike,

We have got to view this question care-
fully not only from the point of view of
the Government but from the point of
view of the employees themselves, No-
body can save the “employees who have
gone on strike. Mr. Chavan might with-
draw the cases and he might re-employ
the temporary employees whose services
have been terminated. But this edministra-
tion of ours, the officers, will take ven-
geance upon them, You cannot save them.

I say and everybody says that the polico
went beyond their powers and they com-
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mitted cruel excesses which were not
necessary, I feel that even the Ordinance
was not necessary. This strike could have
been avoided. If i#t was not avoided, the
arm of the law of the land was long enough
to put down any violence that might have
taken place, It was wrong to issue the
Ordinance. It was wrong of the employees
to go on strike when Parliament was not
in session. If Parliament had been fn
session, we would have brought pressure
upon the Home Minister, we would have
brought pressure upon the Prime Minister
and we would have brought pressure upon
the employees and this strike could have
been avoided. I say that those who advis-
ed the employees to go on strike when
Parliament was not in session took a
strategically wrong step. It is admitted
that on the part of the Government there
have been excesses and on the side of the
employees, 1 consider, the strike was un-
justified because, I fecl, if this fever
spreads, it muy go into the army. Let us
now cry halt. I would say that hoth the
parties have done something that is wrong
and let these wrongs cancel each other
and let us have the status quo as was
obtaimning before this strike took place.

I would request the Government to see
that there is no victimisation. 1 cannot
say what the administrators will do. But
I hope they will also play the game. Let
us now start with a clean slate, Let us
know whether the employees can go on
strike or not. The employees organise the
Government and the Government organise
the State. If those who are to regulate the
State themselves go on strike, then we are
in a bad way. Let this bad chapter be
closed and we begin with a new chapter
of cooperation, of good understanding, of
no victimisation and things proceed as they
should.

SHRI THIRUMALA RAO (Kakinada) :
It was listening to the harangue of my
friend, Mr. Ramamurti, on avoiding double-
talk, on the right conduct in public life, on
saying one thing and doing the same thing
and so on. He has started preaching to
the whole world as if there is no double-
talk on the part of the Communist Party of
India. Has he not approved of the Chinese
way of Communism ? Has he not approv-
ed of all that had happened in Naxalbari,
West Bengal, and all other places ? Today
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even now when we talk to him, he stands
by all those things. This is the technique
of the Communist Parties of India, both
Right and Left, to create trouble wherever
it is possible. . (Interruptions). They indulge
in double-talk, their is the hyprocritical be-
haviour. They profess democracy in order
to find a way into the legislatures and wreck
the democracy. . (Interruptions) We know
their policies; their policies are well defined;
their idzologies are well known to the whole
world; they have an admiration for China;
that will remain undying till the end of their
lives. What are they talking here ? (Inter-
ruptions) They have the tactics of shouting
down by creating noise when something in-
convenient to them is said. 1 have besn
trying to understand the attitude of the
Government of India in this matter. . (In-
terruptions) Some of their fellow-travellers
are making an attempt to imitate the other
parties. . (Interruptions). The real parties
that matter are the Left and Right Commu-
nist Parties and the SSP which is trying to
merge its identity with other partics. These
are the parties that pose a danger to the
peace and prosperity of this country. What
have they done in Naxalbari ? What have
they done in West Bengal ? ‘'What they are
doing in Kerala today is en example of
their behaviour. . (Interruptions). Here are
the documents containing the speech of Mr.
Dange. He said on the floor of the House
that there would be thousand and one ghe-
raos and bundhs in this country and that
the problemg should be settled on the streets
of cities and villages. Recently they have
passed a Resolution that they do not eschew
violence. . (Interruptions)

SHRI UMANATH ; What
violence in Indraprastha ?

SHRI THIRUMALA RAO : Thev have
infiltrated into every section of the trade
union movement. Now they are trying
their hands at white-collar services, at the
government servants. I may tell you that
T warned the Home Minister and the
Defence Minister of the amount of loose-
talk that goes on in the messes of the junior
military officers; théy abuse the' Indian
leaders, they abuse everybody and every-
thing except the communist countries. This
is the state of affairs. I think, the Home
Minister has got advance information of
the plan that they are having. As was said,
this exercise of one day’s strike is an exer-
cise or rehearsal for a prolonged strike. ..

about the
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(Interruptions) They have misled the peo-
ple; they have got them into trouble; they
drowned the people in the tank while they
‘were sitting on the bund, and now they
have come to create an impression that
they are trying to save them. I have seen
the people who have suffered on account ot
the strike. In my own home-town, there
‘were ten persons from the Postg & Tele-
graphs Department whom I knew before.
Excepting one or two of them who are com-
munists, all others said that they were mis-
led by those elements that they had no idea
of joining the strike but were intimidated to
join the strike. There are old women,
whose sons are in employment in long dis-
tances, and they were staying in their homes
and waiting for the money order on
the first or the second or the third of the
month and they could pot get the money
order. They were in great difficulties.
(Interruption). It is the responsibility of
the Government to safeguard the integrity of
this country. When the Telegraph and
Telecommunication people strike, all com-
munications are dislocated and destroyed.
The army will be immobilised and it can-
not move to the places where it is required.
‘This is one of the tactics of the communists
o paralyse the country. In such contingency,
they would not hesitate to hand over the
country to China. Are you going to have
this ? Do you want this to happen ? I want
to make a constructive suggestion. Greater
attention should be given by the Govern-
ment to the needs of their employees in
respect of housing, in respect of emolu-
ments and other fatilities.

In this connection, I would like to draw
the attention of the Government to an
article written by an experienced trade
unionist, Mr. B Shiva Rao who has given a
very constructive suggestion with regard to
various things, and the Government can
consider it. Mr. Chavan has got a proper
appraisal of the situation in the country and
he has taked proper steps to deal with il.
We need not be afraid of the double talk
indulged in by the hon. friends on the
opposite side. Thank you, (Interruption)

MR. SPEAKER : Shri Dandekar.

SHRI S. M. BANERJEE (Kanpur): His
speech should be circulated to hon., Mem-
bers.. . \

SHRI NAMBIAR... .and also to Mr.
Dharma Teja and his wife who are honey-
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mooning abroad in South America. (Inter-

ruptions).

SHRI N. DANDEKER : (Jamnagar) :
Mr. Speaker, Sir, just as we had feared, the
Debate on this motion has degenerated into
a set of intolerant speeches. . (Interruption).

MR. SPEAKER : Order please. Let us
hear him.
SHRI N, DANDEKER : Mr, Speaker.

Sir, just as we had feared, the debate on
this motion has degenerated into a set ol
intolerant speeches, concerning a very
serious matter. . . . (Interruption),

MR. SPEAKER : Order, order.

SHRI N. DANDEKER : I hope these
gentlemen on my left will show us the same
indulgence that we extended to their leaders
when they spoke. Now, Sir, the debate, as
I said, has descended into a most intempe-
rate kind of discussion concerning matters
of very grave import, namely, the central
government employees’ strike, call it a
token strike, or a substantive strike, or
whatever it was supposed to be. Both for
the Government as well as for those who
went on strike as well as for the public too,
it was an extremely serious matter. But un-
fortunately the debate, as it has proceeded,
has taken a turn which was most unfortunate.
On the other hand it has been sometimes
raised to a level, as was done by Acharya
Kripalani to whose speech one listened with
rapt attention. By the merc choite of a
‘“‘one-line” motion to censure Government, it
has also enabled some speakers on the
government side to resort to cheap jibes at
the Opposition Parties by saying that therc
was nothing else they could find to censurc
Government with. It has also enabled
some speakers, particularly on this side of
the House, to obscure the issues, sometimes
relating to the strike itself, or to side-track
the problem by debates relating to the need-
based wage and matters of that kind.

1 must, therefore, begin by reiterating
our position on my side. In the first place.
we maintain—and we have said this over
and over again—that strikes by public
servants, as distinguished from strikes by
those employed by government in their
industrial undertakings—are altogether im-
permissible.. . . . (Interruptions).
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AN HON. MEMBER : Hey Sheo Narain!
(Interruptions).

‘MR. SPEAKER : Will the hon. Member
resume his seat ? Someone shouted ‘Hey
Sheo Narain'. Let them settle it betwecn
themselves first! Someone has shouted as
if it is a market place. This is the Parlia-
ment of the country. I expect hon. Mem-
bers to behave better. Sometimes it is all
right. But frequently resorted to, it be-
comes indecent. May I request all to ob-
serve dignity ? I was listening to the speech
of Shri Ramamurti before coming here and
while being here and I saw that it was
heard with great respect and patience. Here
is the Secretary of the largesy Opposition
Party and Deputy Leader of the Party
speaking, and speaking for the Opposition.
It is not just Shri Thirumala Rao who is
speaking now (Interruptions). It is not as
if some member is speaking from the Con-

gress Benches. If that was so, I could
understand (Interruptions).
SHRI RANDHIR SINGH (Rohtak) :

Shri Thirumala Rao is our Deputy Leader.

SHRI SHEO NARAIN (Basti): Do not
be so cheap about our leader. If you give
me ten minutes, I will pay him back in tac
same coin,

MR. SPEAKER : In the case of the
Deputy Leader of the Congress Party, thc
roling Party. I can understand, But they are
not allowing one of their own Opposition
Party leaders to speak.

SHRI JYOTIRMOY BASU : His is a
subsidiary of the ruling party. It is isolat-
ed.

MR. SPEAKER : They are the biggest
Opposition Party in the House, 45 strong.
Whether they are isolated or the hon.
Member and his party is isolated, is not
my business.

SHRI JYOTIRMOY BASU : They 0 to
Rajasthan with Bengal's money and fizht
elections (Interruptions).

MR. SPEAKER : They have 45 members
here and they have all come elected.

SHRI BALRAJ MADHOK : Can the
hon. Member make remarks like this ? He
may have got clected with Chinese money
or Communist money. He does not repre-
sent the people. He has no faith in this
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Parliament. He does not know how to

-behave (Interruptions).

SHRI VISWANATHA MENON (Erna-
kulam) : Who the hell is he to shout Lke
this ? (Interruptions).

MR. SPEAKER : All the hon. Members.
of this House are elected. Nobody is nomi-
nated or something like that, All are elected’
by the people from different corners, whe-
ther it is Rajasthan, Punjab or Bengal or
Naxalbari or anywhere else, Therefore, let
us not belittle one another.

SHRI HEM BARUA : Why Naxalbari ?

MR. SPEAKER : That is also one stc-
tion of view, whether he likes it or not. [
would appeal to all to observe restraint.

SHRI N. DANDEKER : I would liks to
begin by briefly restating my party’s position
in this matter. Firstly and quite clearly,
strikes by public servants, as distinguished
from strikes by workmen in the industrial
cemployment of Government, are, we think,
entirely impermissible. They do no good
to the employees themselves. They hold
the entire government to ransom, and what
is worse, they completely disorganise the
entire civil life of the population. I think in
this connection Acharya Kripalani was very
graphic. But I would merely mention the
dimensions of the problem. Something like
24 million employees, had they alf gone on
strike, would have held up the life and
labours and all that goes with it of 500
million people of thiy country. It is not
permissible. We cannot allow half a per
cent of the population to hold the Govern-
ment to ransom or the public to ransom
until the Government pays the forfeit they
demand.

Precisely for that reason, our position,
secondly, is this, that it is essential that in
the organisation of Government and its
relations with its own employees, therc
must be compulsory procedures for the set-
tlement of disputes. We cannot have this
thing going on and on and on : employees
making demands, a considerable part of
them perfectly legitimate; Government go-
ing on negotiating with them, nobody know-
ing exactly where they are, and Govern-
ment then declaring that they have the final
word on the subject. There is urgent need
that there must be made available proce-
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dur.cs of a compusory kind, the results of
which would be binding both on the Gov-
-ernment and on the employees.

Thirdly, Sir, we cannot in any event
countenance, regardless of whether the
strike was proper or whether it was im-
proper, whether the Government was right
etc—regardless of all these considerations
‘we cannot possibly countenance excesses in
the. enforcement of law and order such as
were committed in Delhi and other places,
just as we have refused to conntenance the
total inactivity by the police in States like
‘West Bengal last year, and in Kerala during
the course of the last year and this year. (In-
terrupiions). The police have a duty to per-
form; and that duty they must perform
-and should not refrain from performing; and
-that duty they must perform without resort
to excesses. It is a difficult and often im-
pleasant duty. I will not say that some-
times a little excess here or there would not
happen. But the kind of happenings. of
which there have been a great many
graphic descriptions here,—the kind of
happenings at Indraprastha [Estate, the
kind of happenings in Pathankot, Bikaner
and elsewhere—are nop the sort of cxcess
that anybody with any decent sensc of
values can possibly tolerate.

Having said that, let me turn to matters
-of some importance. Let us attach some
importance to the merits of the pro-
blem at issue instead of showing a good
deal of mere heat or sentimental emotional-
ism or partisanship about all this. Turn-
ing, as I said, to some points of importance
dhat were raised during the debate, I would
like, first of all 10 commend what Mr.
Nath Pai said about the importancc to be
-attached to the institutions of Government
-themselves, Refusing to the matter of
procedure, to which I also referred, I would
likc to emphasise the importance which
‘Mr. Nath Pai attached to what is calied the
Whitley Council procedure. The Whitley
«Council procedurc has worked admirably
-abroad. There is no reason why this
should nat work equally well here, provided
the appropriate temper and the willingness
.to compromise were present on both sides.
I say both sides because 1 am aware of the
-complaint which Mr. Nath Pai was making
that there is a certain temper still, though
not very much, among officials- that they are
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not prepared to compromise, that they are
not prepared to come with the right tem-
per to these pegotiations. But equally 1
may say that the attitude, as far as I can

- make out, of those who were negotiating

for the workers,—not of the workers or
cmployees themselves, but of those negotiat-
ing for them, was also utterly uncompro-
mising. But what I wish to emphasise is
the importance of the point made by Mr.
Nath Pai that whatever the procedurc,—
if it is Whitley Council, let us have ‘Whitley
Council; if it is adjudication, let us have
adjudication; if it is arbitration; et us have
arbitration;—but the approach to these mat-
ters in regard to their substance as well as
the temper with. which one approaches them
is of the greatest importance; and I would;
therefore, suggest that there is a good deal
in what he said that is worth noting by
Government. Then, Sir, Mr. S. M. Joshi
described very graphically the course of
events that eventually culminated in what is
described as a token strike. 1 do not know
whether the account that he gave us in
detail was accurate; but 1 would certainly
say it was very plausible. 1 think there is
a  responsibility  cast on the Home
Minister when he replies to clear the air in
respect of thosc matters.

Some points of substance were also raised
in Mr. Joshi's speech to which I must
briefly refer. He said, and many others
said, that it was a “‘token strike.” A token
strike, 1 could have understood, if only
some odd civilian offices here and there
were chosen deliberately for the expression
of a token hostility or antipathy, whatever
you may like, to the decision of the Gov-
ernment. But what kind of 2 token strike
was this ? Was this not a strike extending
to the railways, a strike extending to the
vital .communications, a strike that  was
known to be extending to all systems of
communications and transport vital to the
life of this country, vital in carrying on the
day-to-day business of the people vital to
the defence of the country ? 1 am not
prepared to accept that kind of strike as a
“token strike.” 1 am, therefore, not pre-
pared to criticisc the Government for refus-
ing to accept it as a tokea strike. 1 think
when strikes by public servants extend 'to
the life-lines, to means of communications
and transport, they are nothing else but
dress rehearsals for many worse things to
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follow. Indeed if the Government had not
refused to regard this as a token strike and
had taken it lightly, they would not be
deserving of the right to govern, because
they may not take risks of that kind when
it looked like a dress rehearsal for a major
operation.

Secondly, Mr. Joshi asked : was it neces-
sary to declare by Ordinance this exercise
as illegal ? It has been argued and 1 know
this is correct because I was myself a pub-
lic servant once, that there exist Rules of
conduct whereby going on a striko or per-
suading anybody to go on a strike arc
matters in respect of which disciplinary
action could be taken by the Government
against its employees. But this was not a
question of taking disciplinary action here
and there. This was a case of a deliberate,
—so far as the Government could makz out,
a deliberate. calculated and well thought out
attempt to put the whole country and also
the machinery of Government out of opera-
tion. Indeed even if you accepted it that
it wag a token strike, to put everything out
of operation for only 24 hours. . (Interrup-
tions).

SHRI NAMBIAR : Why not arbitration ?
It is said that iy was a calculated attempt.
It was calculated because they did not want
arbitratien.

SHRI N. DANDEKER : Even in those
circumstances, Mr, Speaker, 1 again have
no doubt whatever that the Government
had necessarily to provide itself with the
appropriate preventive machinery to deal
with the matter.

SHRI NAMBIAR : They had done it. It
is their responsibility. -

SHRI N. DANDEKER : The third
point that was made by Mr. Joshi was
whether this strike was popular ? Popular
in the sense, whether a majority of the
Government servants, or the public as a
whole, were for it or against it. I do not
know how all the public servants felt about
the matter. But I have had the oppor-
tunity of speaking to a large number of
public servants about the strike; that was
when the strike was threatened. And they
were all terribly anxious; and they were
ali*hoping that there would be no strike. I
bave no doubt whatsoever. . (Interruptions)
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that for a large majority of them it was not
going to be a popular exercise. The word
‘popular’ to me means also how the oublic
at large viewed this transaction. What was
the public view on thig matter? 1 have not
met anywhere any responsible or ordinary
members of the public any common man,
ordinary men or business men, who thought
that this was a nice thing to do, that this
was the only thing left for the public
servants to do. I would like to go om
record thet this was not a popular strike
so far as the public were concerned.

SHRI NAMBIAR : Which strike did youw
support in your life?

SHRI N. DANDEKER : Finally, about
the police excesses, various reports have
been read. Mr. Masani read from certain
reports. | have with me a report made by
the District Magistrate here as well as by
a former judge, Mr. Sarju Prasad. [ am
accustomed to reading official documents.
with a good deal of calm imperturbability.
And I cannot help feeling that heie there is
 matter which undoubtedly requires a very
carcful judicial enquiry, because the degrec
of excesses the kind of iexcesses, the ab-
sence of any necessity for any excesses of
that kind,—all that sort of thing,—make it
perfectly clear to me that in a situation like
this .where a large number of public
servants are involved and where excesses of
this kind against them are involved, there is
no doubt about it that there has to be, and’
should be, a judicial enquiry. Only a judi-
cial enquiry will bring out what the matter
was and where it now stands,

Now, sir, within the few minutes left to
me, I will turp to some more fundamental
points that were made so ably  that were
made with such persuasive eloguence
though not with a great deal of validity of
argument, by my friend Mr. Dange. I list:
ened with great respecy to his speech yester-
day, when he expanded this conccpt of the
nced-based wage and also the question of’
the capacity to pay.

If the House will have some patience:
with me, ¥ would like to devote very briefly,
a few minutes, to these concepts like the:
minimum wage, the fair wage, a living:
wage and the need-based wage. It was in
1949 when a Committee called the Commit-
tee on Fair Wages reported upon this very
difficylt problem of appropriate wage levels..
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They said there was such a thing as “mini-
mum wage” below which the wages must in
no circumstances be gllowed to fall; and in
case an employer could not pay a minimum
wage, he had no right, no business,—he
may work by himself if he liked,—but no
right to employ any person who may get a
wage which was less than the minimum
wage that one should pay. Then there was
concept of the “living wage” that emabled
a person and his family to live decently.
Let me put it in its extreme simplicity; it
is simply this : a living wage is a wage that
will enable an ordinary family to live with
some decency as to the day-to-day living
with some assurance against thc hardships
of life and so on. And they say that in
between these two,—the minimum wage and
the living wage—there should be a wage
level called the “fair wage” for which you
should strive to work; that one could work
on a fair wage. They said that all the exer-
cises in wage determination must be con-
cerned with assuring the employees that
they do not fall bclow a miniinum wage;
and if possible they should try and raise
them to the level of the living wage; and
somewhere in ‘betwecn there should be =
lcvel of which one could say it was a fair
wage, having onc rcgard to the numerous
requirements such as the capacity of the
particular unit to pay and having regard to
productivity, profitability and so on. There
is a whole list about these determinants six
to seven determining factors which they
said would have to be taken into account
in determining the fair wage.

Then in 1957, there wag evolved a con-
cept, not just a minimum wage, but of a
minimum peed-based wage, a very useful
concept. I will not go into the details of it.
The details have been often narrated and
frequently debated. But there is also one
proviso to it which says that for anyone
who is unable to pay a minimum need-
based wage, the burden is on him to estab-
lish why he cannot pay the minimum need-
based wage. I do not think anybody here
would quarrel with that concept ag a con-
cept. You may have difficulties about the
details of computing the minimum need-
based wage. The minimum need based
wage may vary from place to place, from
region to region, and from time to time.
But the concept that there is such a thing
as the minimum need-based wage below
which if' possible we should mot go; and
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that if you do go below that the burden is
on you to justify doing so, is not a concept
with which we can quarrel. What Mr.
Dange pointed out was that article 43 of
the Constitution not only requires a mini-
mum need-based wage to be paid but the
effort of the policy should be to strive and
strive hard in the direction of a living wage
which, as I said, is at a higher level still.

Having said that, Mr, Dange went further
and this is where ]I being to say that his
case was invalid. In the first place, the
Minimum Wage Body—the 15th Labour
Conference as a matter of fact,—wa2s ex-
pressly concerned with wage levels in indus-
try; and here I make no distinction, bet-
ween industrial employees of the Govern-
ment and the industrial employees in the
private sector.

They are all industrial employees. There
is no reason why there should be separate
yardsticks for the two, But expressly those
concepts were applicable to . industrial
labour, not to Government employees.
Secondly, at the earliest opportunity—I
think it was before the Second Pay Com-
mission—when a clarification was sought
from Government as to whether they have
accepted this and whether it applied to
Government employees in general, Govern-
ment quickly reacted and said, “no.” At
the same time, having said this and be-
cause I would like to put the record
straight, 1 must add that Government have
never accepted that they were bound by it
even for their industrial employees,

But I say that Government ought to be
striving towards it. Mr. Kripalani made an
important point that these white-collared
workers in Government service are far
more severely ground between the nether
stone of rising prices and the upper stonc
of increasing indirect taxes; and they have
no supplementary income. The ordinary
industrial worker has the good fortune of
having a wife who perhaps earns a little;
and may be also a grown-up son to assist
him. But the white-collared workers have
suffered increasingly for the last 15 years.
Thanks to the utterly misguided and funda-
mentally wrong economic policies of Gov-
ernment and the utterly fantastic and ex-
travagant expenditure of Government, like
indulging in vast public sector enterprises
with no money, it has not been possible for
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Government to finance these extravagan-
cies except by measures which have brought
about, on the one hand, rising prices and,
on the other, increasing indirect taxes, with
the result that these poor people, the white-
collared brigade, have been the worst
sufferers. Therefore, it is not enough for
Government to say that they do not accept
‘his particular concept of the need-based
wage that they will do what we can, but
they will not allow anybody to go into this
question as to what should be the need-
based wage at Madras, Delhi, Calcutta or
Timbuctoo, The Government cannot claim
that it is for them to go into this question
at liesure and see how best they can strive
towards it. L say it is their duty to assure
their employees that that is their objective.
The extravagancies of Government not only
have been, but continue to be, so great and
the cost of living so high that today even
if an increase of a mere Rs. 5 was to be
given in the pay of every employee of the
Central Government, the State Government
and the municipal and 'ocal governments.
the bill would be of the order of Rs. 70
to 75 crores. When 1 say this, there come
to my mind those moonbeams of lighter
lunacies that were exhibited at Goa, the
most dazzling of them being the undertak-
ing of Mr. Morarji Desai that he would
pay 50 per cent of the cost of indulging
in the stupid exercise of enforcing prohibi-
tion in seven years’ time. The Prime
Minister, who was present, did not contra-
dict him. A quick calculation shows that
it would cost something like Rs. 135 crores.
If Government has got that kind of money
to throw away, I am not prepared to listen
from them the story that they cannot pay.
no more than I would be prepared to listen
to a similar story from an industrialist. If 1
Jooked at his income and expenditure and
if he said he could not pay a need-based
minimum wage but had money to indulge in
extravagant fads. I would ask him ten
thousand questions before I accept it. T
am not saying this theoretically. I had
the good fortune to appear before the wage
board for the cement industry in 1958. I
told them the workers were entitled to re-
ceive a need-based wage, but as these gen-
tlemen were also looking into our accounts,
I glso satisfied them that we cannot afford
it. So I said to them; you make up your
mind and if we have to pay, it must come
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from a rise in the price of cement, i.e. the
consumer has to pay. But we did not say
that we would not pay. But what this
Government says is : we will continue with
our stupid policy of extravagance; we will
undertake to make good 50 per cent of the
loss put to enforcement of prohibition; but
we cannot afford to pay a need—based
wage. The Prime Minister was present
and 1 must assume that this statement was
made with hcr prior approval because she
did not contradict it despite its being such
an important matter,

If there is that sort of money available
and if the State Governments can also
afford to bear the remaining 50 per cent of
the loss on prohibition, that is to say, if
something of the order of Rs. 250 to 300
crores can be cheerfully drained away for
this ecxercise in futility called prohibition.
then, 1 am not prepared to accept the Gov-
ernment’s case that they cannot pay a pged-
based wage to its employees. (Interruptions).

MR. SPEAKER : Now you must con-
clude.

SHRI N. DANDEKER ; Now, Sir, 1
want to come to a close. As I said, it is
unfortunate that this censure motion shou'ld
have degenerated as it did into debate on
such a serious subject at such a low level.
As stated by Acharya Kripalani a strike by
public servants is not permissible; and it
could not be accepted even if all that they
insisted upon was a machinery for the set-
tlement of a dispute. Let there be no doubt
about it. Mr. Dange was right only to the
extent that he urged that when the need-
based minimum wage has been accepted as
a principle by Government for industrial
workers, there was no reason why it was un-
acceptable as a concept equally valid for
Government servants. If there was no
capacity to pay, I can quite understand
that, for it only means it will take time to
reach that objective. If there was no capa-
ciyty to pay these people Rs, 15 or 10 or
even S extra per month, T can understand
that too. But if there is capacity to drain
down Rs. 250 to 300 crores per annum. for
prohibition, then I am bound to say 'that
the Government's case is not only invalid
but also dishonest.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Speaker,
Sir, we have gone through this debate for
the last practically two days. And, Sir, I
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would like to copfine myself to certain
arguments that have been advanced and I
do not want to say something which pos-
sibly might add to the bitterness that has
been created by certain speeches here.

I would, certainly, as I said, deal with
certain specific issues that were raised here.
Unfortunately, the debate started here in a
rambling way. But, I must thank Mr Nath
Paj this moming when he tried to raise the
issue to a certain relevant plane. And he
tried to formulate certain issues on the
basis of which this entire question can be
examined. Therefore, Sir, 1 propose to
take up the same issues that he has raised.
(Interruptions).

SHRI M. L. SONDHI: What about
Indraprastha incident ? Why not you take
up this first ? 1 have not received any reply
from our Prime Minister (Interruptions).

SHRI Y. B. CHAVAN : The issues fram-
ed by Mr, Nath Pai include Indraprastha
also. 1 would certainly cover this issue.
But, I am not sure whether I will be able
1o convince my hon. friend, Shri Sondhi.
1 shall certainly have my say about it.

Sir, the first issue that was raised was
this. ‘What was the strike all about ? This
was, really speaking, a question that 1 was
asking mysc!f. Throughout the last couple
of months ‘what is the strike all about ?’
Was a question 1 was asking myself Shri
Nath Pai himself went into the history of
the strikes of the Government employees in
the last. twenty years. He mentioned about
the strike of 1946; the strike of 1951 and
then 1957, 1960 and 1968. And he made
a general remark that history is repeating
itself. Yes, I myself say that history is
repeating itself in one sense, namely, that
the leaders of the government employees,
rightly or wrongly, persisted in advising ths
workers to go on strike. During the last 20
years government’s approach to this problem
of thé government employees has shown a
definite change. ‘

17.00 Hgs.
SHRI S. M. BANERIJEE : Zero.

SHRI Y. B. CHAVAN: If the hon.
Member sees zero everywhere I cannot help

it. But, really speaking, if we see 1946,
1951, 1957, 1960 and 1968 there has been

a gradual positive approach that the gov-
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ernment has tried to show to this issue. ...
.. (interruptions),

of; WK v (arafzfiaer)
58 14 ATEH T & WX T | 1960
T 5 JTRHY MY & 7R T q, AT I
TR I49RTEE |

SHRI Y. B. CHAVAN : Somebody said
this government has not shown any willing-
ness to discuss this matter and we were
given the example of Prime Minister Nehru.
‘We always tried to follow him. But may
I tell them that in 1960 when Prime Minis-
ter Nehru tried his level best to the last
minute to avert the strike these very leaders
did not listen to him and ultimately misled
the workers to go on strike.

Really speaking, what was the issue of
the strike? The main question that has
been argued for the last 20 years is, if we
come back to the crux of it, whether we
should allow government servants to go on
strike and paralyse the government machi-
nery, which is the symbol of organised
society. Really speaking, that is the issue
and it was argued for the last 20 years that
it should not be allowed. But, at the same
time, it was said that there must be a
forum where the problems of the govern-
ment employees wi'l be positively examined
and considered,

1 will explain why I said there was a
change in the government’s attitude. The
first Pay Commission made a recommenda-
tion that such a forum should be created but
it was not accepted at that time, The second
Pay Commission made the same recommen-
It was not accepted in 1960. After
that, Prime Minister Nehru himself took
steps which ultimately led to this, As ex-
plained by Shri Nath Pai himself, for the
last 7-8 years continuous efforts have been
made to constitute a forum where the pro-
blems of government employees could be
discussed and solved. I entirely agree that
the problems of government employees
should be sympathetically considered and
positively solved. I have no doubt about
it in my mind. It was with this purpose in
mind that the government tried for years
and, ultimately, in the early 1966 JCM was
constituted on the pattern of the Whitley
Council in the United Kingdom,
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Now, let us see how it functioned during
the last two years. I must say that in the
history of the relationship of government
and government employees the establishment
of the JCM was a revolutionary step,
qualitatively a very important
(interruptions). Some of the members ex-
plained that there are political motivations.
When I say political motivation T mean that
there are some elements who do not want
JCM to continue, who do not want the
problems of government employees to be
solved comstructively but only want destruc-
tive ideas in the form of strikes to be en-
couraged. They have tried to jeopardise
its working. . . . (interruptions).

I would like to say how constructively
we tried to go about in this matter, What
is the essence of JCM ? The essence of
JCM is a dialogue between government and
its employees and this dialogue can be car-
ried on only with an attitude of understand-
ing and an attitude of compromise.

SHRI S. A. DANGE (Bombay Central
South) : May I inform you that when
other trade unions and leaders walked out
of the JCM, the INTUC joined with them
and walked out ?

SHRI Y. B. CHAVAN : Let me tell you
the full story. You are only trying to take
the partial part of the story.

What I am trying to say is that for two
years we have made a constructive and a
consistent effort to see that this JCM fun-
ctions well. [ tried to find out how many
discussions took place. Many meetings at
the national leve! took place.

SHRI S, M. BANERJEE : Majority of
the representatives are..... (Interruption).

SHRI Y. B. CHAVAN: A permanent

board of arbitration has been appointed to

look into the demands. The ex-Chief
Justice of India has been appointed as the
arbitrator, I am told, 17 cases have already
been referred to the Board of Arbitration
set up under the scheme. There are a large
number of problems and cases which are
being handled.

Now let us come to the direct issues
which are involved :in this. matter. Nearly
ten demands were raised and were discuss-
ed for months together. I was told by the
hon, Member, Shri Joshi, that if ultimately
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they were to be held as non-arbitrable why
they were discussed, Is it a right attitude ?
Even if it were non-arbitrable, we wanted
to discuss them.

SHRI S. M. JOSHI: You should have
told them first,

SHRI Y. B. CHAVAN : Let me complete
it. I never interrupted you. Let me put
my say before you and before the country.
You may not agree with it. You have
tried to condemn us publicly. We are en-
titled to put forth our point of view.

SHRI UMANATH : On the All India
Radio you have condemned the employees.

SHRI Y. B. CHAVAN : Out of these
ten demands, ultimately the issue came
about three demands.

SHRI S. M. BANERIJEE : Four demands.

SHRI Y. B. CHAVAN : I would like to
give thc whole story as it happened,

One was about the merger of DA with
pay. the second was the need-based mini-
mum wage and the third was the neutrali-
sation of the cost of living.

SHRI S. M. BANERJEE : And retire-

ment.
SHRI Y. B. CHAVAN : Retirement also.

They discussed these matters for months
together and ultimately it was pointed out
to them that it was our preliminary view
that some of the demands, particularly the
merger of DA with pay and the need-based
minimum wage, did not appear to be arbi-
trable. That was the view that was given
to them,

Herc I would like to say that Shri Nath
Pai quoted some of the portions. He even
quoted what Shri Hathi, then Minister in
the Ministry of Home Affairs, had stated.
In what he quoted he mentioned two
clauses, clauses 13 and 16 specially. What
Shri Hathi said is subject to these particular
clauses, clauses 13 and 16, of the coastitu-
tion of the JCM,

SHRI BHOGENDRA JHA (Jainagar) :
Subject to your orders.

SHRI Y. B. CHAVAN : Now I would
like to read clauses 13 and 16 which are
very relevant, Clause 13 of the conmstitu-
tion of the JCM says :—

“If there is no agreement between two
sides, the matter may be transmitted to
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a committee of the Council for further
examination and report. But if a final
disagreement is recorded and the matter
is one for which compulsory arbitration
is provided”—

this is the most important thing—

“the matter is one for which compul-
sory arbitration is provided, it shall be
referred to arbitration.”

SHRI S. M. BANERJEE : Read clause
16,

SHRI Y. B. CHAVAN : Then I am com-
ing to clause 16. I wanted to read it my-
self. The clause starts with the words :—

“Compulsory  arbitration  shall be
limited 1o pay and allowances, weekly
hours of work and leave of a class or
grade of employees.”

SHRI S. M. BANERJEE: We wanted
to cover Class 1V employees.

SHRI Y. B. CHAVAN : If you refer to
the debate, Shri Nath Pai merely read the

clause excepting “of a class or grade of
employces”. He only read the earlier part
of it.

SHRI S. M. JOSHI rose—

SHRI Y, B. CHAVAN : It was like a
zood lawer. But one can possibly mislead
an audience but not the judge, I hope
(Interruption). You may accept that inter-
pretation or not. The Government was,
certainly, entitled to put this interpretation
that these two demands, according to the
very constitution of the JCM were. not
arbitrable,

The Members said that they did not
want to discuss these matters and they
walked out. May be, they may have wa'ked
out. I can understand that.  Scometimes,
people walk out from here also. They do
walk out. It is one of the accepted parlia-
mentary institutions. But then later—we
did not mind this—the - Governméiit itself
discussed this matter amongst themselves
at the highest level and we decided that we
shodld not allow the thing to go out of
hand like this because the main purpose,
the soul of the scheme, is the discussion
and, therefore, we deciddd that instead of
al'owing discussions to go on between, the
staff side and the employees side, it is much
better that the discussion should be taken
over by the Government itself and a Com-
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mittee consisting of the Deputy Prime
Minister, the Home Minister and the
Labour Minister was appointed. Mr. Nath
Pai mentioned to me as to why it is that
whenever there is a strike between the
employees and the Government, the Home
Minister intervenes .in the matter. The
Home Minister also deals with the person-
nel side of the services.

SHRI S. M. BANERJEE : We know the
mind of the Home Minister.

SHRI Y, B. CHAVAN : You do not
know vour own mind.

274

Sir, I made a statement on the floor of
this House that we are prepared to discuss:
this matter, including the very question of
arbitrability. What more reasonable atti-
tude should be expected of Government to
take ? For the first time in the history of
Government, when at the highest level
Government was inviting the Government
employees to come and meet them, they
said, “No”. I was told yesterday by some"
Member here that it is only the militant
Government employees who can make
Government strong to defend the country.
It is a wonderful idea of militancy. They
should ask Gover t to pt their
demands and if they do not accept reason-
ably, then, they should say, “No. we will
go on strike. We will not discuss.” And
the Government should accept the refusal
even to meet and discuss the matter, accept
all the intimidations of going to strike and
even if the Government issue an Ordinance,
makes the strike an illega! thing, they
must go on strike. What was expected of
Government ?

SHRI S. M, BANERJEE : We met you
beforz that. '

SHRI NAMBIAR : They came and met
you,

SHRI Y. B, CHAVAN : I am coming
to that. On 4th September, I issued a state-
ment and we made our position very clear.
Mr. Dange misquoted me yesterday. In that
statement of mine, I never said that the
question of need-based minimum wage was
referred to the National Labour Commis-
sion. I did not make that statement L
have got a copy of that.

SHRI S. M. BANERJEE : The All India
Radio announced it, both in Eaglish and
Hindi,
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SHRI Y. B. CHAVAN : It was published
in press also and lakhs of copies were dis-
tributed all over the country. You better
read it again I only said that the question
of minimum national wage was referred as
a term of reference.

Sir, my.case even today is that when the
Commission is going into the question of
minimum national wage, they have, natu-
rally, to go into the very cancept and they
have to find out the criteria the norms, of
fixing the idea of nationa! minimum wage
and in that they have to take into account
the needs and the requirements of the
people also. I also mentioned in that state-
ment that the National Labour Commission
in its questionnaire had raised some ques-
tions about it. I am sure, as a member
of the Commission, Mr. Dange might have
participated in formulating that question-
naire. At that time, 1 received a letter from
the Chairman of the Nationa] Labour Com-
mission_ asking me that I should inform. the
Cabinet Secretary and give them a memo-
randum on the question of national mini-
mum need-based wage. So, our own point
was : there was a Commission that, really
speaking, was going into the very funda-
mentals of this very question and let us
wait for the report of that Commission.. .

SHRL NAMBIAR : He is misleading the
House.

SHRI Y. B. CHAVAN : After 4th Sep-
itember—this date is very important—,
after issuing the statement, we thought that
‘we would have the good fortune of meeting
ihe roepresentatives of the employees. Ulti-
‘mately, thc Prime Minister wrote a letter
10 the Railway Federation Chairman, Mr.
Peter Alvares. She wrote a letter, I think,
on the 5th September. She made a sugges-
wion in. that letter, “I will be glad if you
‘will meet the Home Minister and discuss
the matter with him”. I have got a copy
of thé letter that was sent to him. 1
waited for five long days...

SHRI S. M. BANERJEE : We got the
detter on the 10th. Do not twist the story. .
(Interruptions).

SHRI Y. B. CHAVAN : You might have
heen out. I was told by Mr, Peter Alvares
that be was out. My point is that we
took the initiative in this matter and T
telephoned to Mr. Peter Alvares, “My dear
Peter, here is an invitation from the Prime
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Minister; do you mind meeting me 7 He
said, ‘No; 1 do not mind’. I must say that
he responded in a friendly way, in a co-
operative way, and we decided to meet on
the 12th September and we met....
(Interruptions) 1 am talking of the mem-
bers of JCA which was led by my hon.
friend, Shri Joshi. We discussed it; we
tried to convince each other. As Mr.
Joshi said yesterday, he certainly raised
three points. He said; if you do not ac-
cept under clause 16 about reformulation
of the demand. .. (Interruptions) He did
make that suggestion. But 1 did not say
‘no’. 1 told him : if you reformulate the
demands, let them go back to the JCM
and let thecm be discussed. . .

SHRI S, M. BANERJEE : You did not
say that. .

SHRI Y. B. CHAVAN : 1 did say that..
(Interruptions) 1 did say that They said :
if you want to accept, accept it straightway;
there is no gquestion of going back to JCM.
They did not want the JCM to function.

Another question that was raised was
ubout ncutralisation of the cost of living.
We told them that, really speaking, this
question was not discussed in the JCM.
Before the question could ever be discussed
in the JCM, the walk-out was organised.
Therefore, we told them that if it had to
be discussed, it had to go back to the
JCM.

The third question that was raised was
that the National Labour Commission be
the arbitrator. I did tell them straightway
that T could not accept this position becausc
a commission could not be an. arbitrator; a
commission. in its highest authority, is en-
titled to make recommendations to the
Government which will ultimately consider
them; if we try to combine arbitration and
commission, it would bc something impos-
sible to accept. . (Interruptions)I did make
an appeal : “For God’s sake, do not lead
the things to this stage because it will cer-
tainly create a very difficult position for
both the sides”. I knew that that would
force everybody to certain positions, that
would commit everybody to certain posi-
tions and that it would be very difficult to
withdraw from those positions,

Unfortunately I could not convince them
nor could they convince me, about the
whole matter and we parted. (Inerruption)
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On the 13th, the Government had to
decide to issue the Ordinance. It was only
after the failure of the talks that we decid-
ed to issue the ordinance.

i g@o qwo Wil (IAT) : HA 7
Wt Farar a1 fF fiz-Fiw &7 T A9
fed, fFq ¢F grATEINT FT AT
ATAAT &, HX FA Fo Ho THo { 45
T IT FT HFAT Ag T qFA §, A1 3AT
ITg IHET T F fom Fmed AT ang
3 “a#Y" 7g fear

SHRI Y. B. CHAVAN : I said, you bet-
ter go and discuss with your men. But
your main attitude was that there is no
question of going to the JCM now. You
suggested that, You said ‘“‘you agree now;
After the National Commission’s report-
whatever may be its report, you agree to
appoint an arbitrator then”.. . (Interruption)

SHRI S. M. JOSHI : Yes. . (Interruption)

SHRI Y. B. CHAVAN : You want to
compel me to accept the arbitration now
and the repoirt later on.

»f. Qo YHo W : IFIfF T

aY gg = & fF 97 a% ag A& g

2, g9 A8 T |

SHRI Y. B. CHAVAN : That is putting
the cart before the horse. I would not
accept that. (/mierruption) We made all
attempts, all efforts to see that there should
not be a strike, because, Sir, our main point
was this. Whether we are treating' our Gov-
emment employees with sympathy or not
whether we wanted to discuss matters with
them or not, the question of the concept
of need-based minimum wage is a sound
concept and we have said that it is certainly
unexceptionable. As a concept we will
accept it. But it is one thing tc accept a
concept and another thing to make it feasi-
ble. It is a duty of the administration, not
merely to go on passing resolutions that we
accept the concept, but to implement . it.
And in order to implement a case or a
demand or in order to be arbitrable, it has
to be very specific in its nature. You can-
not say that a concept is arbitreble. I can
understand—a certain specific level of pay-
scale can be referred to arbitrator and we
can say, you better see whether this s
right or something else is right. But you
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cannot say that the idea of socialism is ar-
bitrable and let it be left to arbitration. Can
this be dome, Sir ? (Interruption),

SHRI NAMBIAR : It is absurd. ...

SHRI Y. B. CHAVAN : Need-based idca
certainly consists of many concepts. It is
not merely the economics. It also means
certain social concepts also. It is not
merely the price level, but what is the
standard of living, and various other factors
have to be taken into account and it is u
wider issue, and if it is to be comsidred,
first of all, it must be made specifio. But
when we say that we are waiting for the
National Commission’s report we
want them to work out certain critaria,
we want them to work out certain princi-
ples, we want them to work out certain
norms on the basis of which the whole mat-
ter could be examined in detail. . That was
our approach, but we werc to!d ‘No. There
is no question of discussing this arbitrability.
It is arbitrable. Unless you accept it, the
only other course left for us is strike.” That
is what you said, and I said, history is re-
peating itself. All the efforts that the Gov-
ernment made were turned down only for
the sake of insistence on the strike. (Inter-
ruption) No Government in this country or
in any country..(Interruption) they may
have their own loyalties to I don't know;
No Government can allow this and be a
very silent and helpless spectator of its own
paralysis. . ..

SHRI UMANATH : On a point of order,
Sir. . (Interruption). Sir, my point of order
is this. When questions of refernces to par-
ties or members were involved in the past,
questions of loyalty of any group or parties
or members in this House were not to be
challenged, by saying that their loyalty is to
some outside Government or outsids coun-
tries. This is a very very controversial and
serious issue. You had given a ruling that
it should not be done and it is on record.
Now, Mr. Chavan just now said....

MR SPEAKER : He said ‘may’.

SHRI UMANATH: T
said it may belong. It means, it belongs or
it does not belong. Tt does not belong is
there on one side; it belong also is there.
I have no objection at all. So long as I
am here, I can use hundreds of epithets
like that. But I would like you to insist
upon that rule being enforced here. Other-
wise, I can also do the same myself,
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accept it. He
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MR. SPEAKER : Nobody should do it.
Luckily, he did not name anybody. No in-
dividual or party was mentioned. Otherwise,
there would have been much more serious
trouble. But in a general way, he used
the word ‘may’ and said that.

SHRI UMANATH : ‘May' casts an as-
persion. Can that be done ? I do not care

about this. Let the Speaker give his ruling
so that I can follow it myself. I do not

depend upon anybody's kindness for my
functioning here.

SHRI S, A, DANGE: [ only want to
point out that we have taken an oath of
foyalty to the Constitution, not to his Gov-
ernment.

SHRI Y. B. CHAVAN : I did not want
10 question the loyalty of any member of
the House. That was not my intention.
But I certainly said that even a govern-
ment outside which some parties may con-
sider may be good or bad or ‘ideal, even
in that ideal concept, that State cannot
accept this position that they will be silent
and helpless spectators when the machinery
of government is sought to be paralysed.
That was my case. I did not want to
question his loyalty, I am very g'ad that
he raised this question which gave me an
.opportunity to explain.

SHRI S. A. DANGE : I am not loyal to
him or to his Government,

SHRI SHEO NARAIN : We know that.
The whole country knows what he is
(Interruptions).

SHRI Y. B. CHAVAN : So my case is
that, really speaking, this strike was merely
for strike’s sake, that the sponsors of the
strike did not want the JCM to function,
‘they wanted to force Government into a
position of accepting certain things which
Government refused to do. That, really
speaking, led to the strike.

Now about what happened during the
strike. I hope Shri S. M. Joshi would not
be angry with me, if I say something on
that.

SHRI S, M. JOSHI : I am not angry
with anybody.

SHRIMATI TARKESHWARI SINHA
(Barh) : He is not angry, but he is very
sweet,

SHRI Y. B. CHAVAN : Yesterday he
said that we are gunahgdrs, offenders,
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SHRI S, M. JOSHI : That is, if they are
gunahgars, Government are buda gunahgars.

SHRI Y. B. CHAVAN : This is an, over-
simplification, If somebody takes up a
high moral position and presumes that
everybody else’s position is immoral, if
somebody takes up the position he is a
superman and others are sub-men, it is not
very easy to convince the other man.

What is it, really spesaking. that we did
not do? We wanted to discuss this
matter. | would like to reiterate that we
stand by this philosophy, that we would
like to see that our employees are justly
paid and properly and sympathctically
looked after. That is our case.

As for what happened during the strike.
1 am very sad indeed that firing took
place and some people had to lose their
lives. We are equally sorry about it.

SHRI JYOTIRMOY BASU:
ordered the firing and you are sorry!

SHRI Y. B. CHAVAN : The De'hi Ad-
ministration has paid enough compensation
to the families. We are very sorry about
the firing and loss of life.

Then some hon, Member said that 10
lakh people went on strike. It is not a
fact. 2,40,000 had participated in the strike
out of 26 lakh employees. Some of them,
nearly 10,000 were completely discharged,
some were suspended or prosecuted. It
comes to about 10,000—11,000. About
45,000—50,000 were also in danger of
losing their jobs. But Government certainly
did take a kind and sympathetic attitude.

AN HON. MEMBBER : Never.

SHRI Y. B. CHAVAN: But 1
must say that Government will always have
to have a combination of firmness and
sympathy. 1 am sorry that some people
have lost their jobs, 1 am sorry that somc
people have been presecuted, I am not very
happy about it. I have seen poverty, 1
come from a poor kisan family, I know
what it is. But may I ask who arc res-
ponsible for their losing jobs ?-  (interrup-
tiens). It is those people who, really speak-
ing, instead of leading their followers mis-
led them who are responsible. This is what
they, did in 1946, in 1951, this is what they
did in 1957, in 1960, and history has re-
peated itself, and they have again misled
them in 1968.

You
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SHRI S. M. BANERJEE: We have
heard enough stories. Let him say what
he is going to do.

SHRI NAMBIAR : The Home Minister -

has stated that it is a combination of firm-
ness and sympathy, We want to know
what he means by that.

SHRI Y. B. CHAVAN : My hon. friend
Shri Kanwar Lal Gupta said yesterday that
the bodies of those people who were work-
ing inside were there, but their souls were
outside. 1 do not know if he knows so
much about the sou!s of people, but 1
know one thing, that their souls are with
us, unfortunately their bodies are on the
other side. You ask your neighbour about
it.

SHRI BAL RAJ MADHOK : Let him be
fair to me and listen to me now, I must
make this clear. When you issued the or-
dinance 1 condemned it in the strongest
possible terms. That was your failure that
you could not deal with your employees in
a sympathetic way. But I did say to the
cmployees that now that an ordinance has
been issued I would not like them to take
rash action under any instigation because
1 did not want them to take rick, because
1 would not have been a leader but a fol-
lower if I did not give the right lead, and
I stand by what I said.

SHRI Y. B. CHAVAN : That is exactly
‘what I said, that your soul is with us, the
body is on the other side. I am merely
trying to paraphrase,

SHRI UMANATH : Now that he has
said so many things, what does he propose
10 do with the action taken against the em-
ployees ?

SHRI Y. B. CHAVAN : I must ultima-
tely come to the very important point made
by Mr. Dange. He reviewed his case very
well yesterday, but as usual it was a very
clever argument. When he starts talking
about the elementary principles of Marxism
and tries to teach us those principles, 1
have always a fear that he is trying to
vconceal.something. What was it that he
‘Was trying to prove ? I am glad that Mr.
Dandekar at least once seems to have
agreed with Mr. Dange,

SHRI S. A. DANGE ; I never used the
‘word “Marxism” yesterday,

SHRI VASUDEVAN NAIR (Peermade):
Once you were a Marxist we are told.
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SHRI Y, B. CHAVAN : May I repeat
what I said once about it in the other
House ? 1 was a.Marxist before 1 was 30.
I do not want to repeat that thing again.
But I do not want to go into that thing.

MR. SPEAKER : The point raised is:
what is the attitude now.

SHRI Y. B. CHAVAN : 1 will certainly
come to that. That is ultimately the last
sentence that I will utter in this speech.
Mr. Dange raised some points. I will
dcal with that particular aspect also, Mr.
Dange tried to convince us about the neces-
sity of having a need-based minimum wage.
As I said, T accept that as a concept.
Really speaking, the whole theory was
rather based on a fallacious argument. 1Is
the Government a profit-making industry ?
Then, Sir, Railways—I know the Industrial
Disputes Act applies to them—are not a
private industry which makes profits only.
It is a public utility. Ultimately it does
service to the people. Whatever the profits
and the margin, they will ultimately come
to the Parliament. It is the Parliament
which wil' fix the rates, etc. There is no
question of profit motive and profit-getting
capacity. It is not that. Therefore, what-
ever the argument may have been for per-
suading the private employers to accept
this philosophy, his whole argument as far
as the Government employees are concern-
ed was completely superfluQus, (Interrup-
tions).

Now, what is to be done about the
future. 1 think we have made our position
very clear in this matter that Government
has taken a specific position in this matter.
Government cannot accept the principle
that these people have got a right to strike.

"The idea of strike will have to be eschew-

ed.in practice. 1 have no doubt about this
in my mind. An hon, Member said it was
a token strike, how can a token strike be
a total strike. Hon. Shri S, M. Joshi told
me that the JCA has never decided it.
Certainly JCA has a technical answer. You
are arguing this thing in a legalistic way.
You see that the Railway Federation in the
month of May passed a resolution at
Hardwar. Even about the token strike,
you merely implemented their decision.
(Interruptions) Governmeat have decided
arnd Government'’s mind is very clear. We
have shown a sympathetic attitude towards
some people but with regard to the other
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[Shri Y, B. Chavan]
action that has been taken, Government do
not intend to change the position. (Interrup-
tions).

SHRI BAL RAJ MADHOK : He should
say something about the judicial enquiry.

SHRI NATH PAI: The hon. Minister
when he bagan replying to the debate,
promised and he repeatedly promised—let
not that promise meet the same fate of the
promises made to the Government em-
ployees—that he will deal with the pomt§
as they were raised by us here. Mr. Sondhi
interrupted him by saying ‘What about
Indraprastha’ and you said that even Ind\:a-
prastha was raised by Nath Pai. Whlle
reb!ying in the order, twice we have.asked
him about the withdrawal of the ordinance
and withdrawal of the notices and to end
all these prosecutions and persecutions.
What about this awful manifestation of
Police mentality as symbolised by Indr?-
prastha? About judicial inquiry he.sald
in onc word. Let us have some clarifica-
tion.

AN HON. MEMBER : He has given an
order to fire.

SHRI Y. B. CHAVAN: I did m'ake.a
passing teference to it. ‘What ha'ppened in
Indraprastha, Pathankot and Bikaner, 1
have said 1 am very sofry for tl'len].
(Interruptions) As far as Indraprastha is
concerned I must say, and I have' said
publicly :gain, that there was certa.mly a
very wrong use of force by the Pohc:.e. I
have no doubt about it. (Interruptions).
It was a very wrong use of force and there
was no occasion for that sort of provoca-
tion. This was the recommendation madc
by the inquiry officer and we have accgptefl
that recommendation and even after a judi-
cial inquiry. . (Interruptions). Let us see the
purpose of a judicial inquiry. What is the
purpose of a judicial inqulry? (In!em{p-
tions) Judicial inquiry also is not a trial
in itself.

SEVERAL HON. MEMBERS rose—

SHRI Y. B. CHAVAN : Judicial inquiry
is meant to find out what are broadly ghc
facts as to what happened. And having
found out the facts, there is very little left
to the judicial process,

SEVERAL HON. MEMBERS rose—

SHRI BAL RAJ MADHOK : In _tl':is
matter, public opinion was for a judicial

enquiry.

No-confidence Motion 'NOVEMBER 12, 1968 No-confidence Motion

284

MR. SPEAKER : Order, order, I am on
my legs.

SHRI HEM BARUA : About Mariani
and New Gauhati, he has not mentioned
anything. I have visited those areas. I
found that women were beaten down by
police lathies at Mariani. A young girl who
happens to be a college student was made
completely naked at New Gauhati. Any
insu!t inflicted on any woman in India is
an insult inflicted on the Prime Minister of
India who is a woman,

SHRI NAMBIAR: What about
Pathankot ? A woman was shot down
there. 1 have visited Pathankot. The

Minister must answer about what happened
in Pathankot; whether there will be a
judicial enquiry on this or not, I want to
know from him,

MR. SPEAKER : Order, order. Please
sit down. I am on my legs. My point
is. still the Prime Minister has to reply;
she will pe replying tomorrow morning; she
will be speaking immediately after the
Question Hour. Shri Tenneti Wigwanatham
will speak now.

SHRI M. L. SONDHI : Sir, all the facts
must be brought out. T am yet to speak.
I must be given an opportunity.

MR. SPEAKER : I will give Mr. Sondhi
an opportunity. Mr, Chavan cannot reply
now in parts after he has ended his speech.
The Prime Minister will reply tomorrow.
Mr. Tenneti Viswanatham. Ten minutes
only. After him, Mr. Sondhi will be called;
he will be the last. I would not adjourn
the House without calling Mr. Sondhi.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Mr. Speaker, Sir the
real cause of the anger of the whole coan-
try is the excesses committed by the police,
when the Government wanted to handle
the strike in a particular way. The issue
has been diverted to concepts and the ethics
of strikes, What did the Home Minister
say ? He said, I am sorry. Doe¢ it satis-
fy us ? After all,-what he has got to do
has been said here by the opposition. They
did not say, “Give the minimum need-based
wage straight here on the floor of the
House.” All that has been said is, “You
hold a judicial enquiry into the excesses
and punish those who are guilty of excesses
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and ulso, as a matter of policy, as Mr, Kri-
palani has said, let us start with a clean
slate, that is to say, withdraw the prosecu-
tions, and withdraw the criminal proceed-
ings against those persons so that goodwill
may be created amongst all the persons
concerned.” On this aspect, the Home
Minister, clever as he is, did not say any-
thing. When prompted again and again
and pressed by the Opposition, he said,
“Well, I am sorry for it.” This country
expects something more than thc mere ex-
pression of sorrow. Apart from providing
the need-based wage, what is really wanted
immediately is the creation of goodwill, an
atmosphere of goodwill. Let me assume
that only 2,60,000 participated in the strike.
But 2,60,000 is not a small number. They
are only a symbol; as they said, it was
only a token strike. Therefore, all the
persons were not really prepared. In fact,
if I was a leader of the strike movement,
1 would never have said that it should
be a token strike. Either it is a real strike
or no strike at all. Because the leaders
have said it would be a token strike, let
me assure that the Government’s figure is

correct. But even that is not a small
number. If it was a small number,
why did the police behave in such

o crual way ? The sound of the breaking
of a glass pane was heard and immediately
two hand-grenades were used at Indrapra-
stha. What does the Home Ministry say to
it ? Some Members have said something
about Mr. Sondhi, What does the confiden-
tial report of the D.C, say ? Everything is
in praise of him, The Home Minister says
he would be firm and sympathetic, but I
want him to be firm in his sympathy and
not firm in supporting the excesses hap-
pening in this country. We were used to
these excesses before independence. You
and I, Sir, come from the same part of
the country where the police began to beat
the satyagrahis v&l\cn they were cating food
in the gardens, when they were in their
houses or walking in streets. Thcy were
belaboured and quite a number of them
died. The same thing is happening after
independence. B the Gover

never institute judicial enquiries, the police
have developed a habit. They do not ap-
prehend a man when he is committing
arson or violence. But then they enter in-
to the offices, houses, hostels and even the
Vice-Chancellor's quarters. Who is safe
in this country ? '
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In this independent country, we want

that a new atmosphere should be created by
the Home Minister so that these things may
never happen, The real issue is, as I said,
the events that happend on 19th September
ard not what led to the strike, That is what
the Home Minister and the Prime Mnister
must have in mind. We should be free
to go about where we like in this country.
Government servants at their desks should
not be beaten by police. I should feel that
1 can sleep freely in my house without the
police entering it. The Vice-Chancellors
and students should be free to stay in their
universities, hostel, etc. without molestation
on the slightest pretext. We must
have a sense of security. It is true we, on
this side, are not able to control all the
violent elements. Sometimes they are
mixing themselves with those who organise
the strike. [ know violence is of no use.
Even Gandhiji said that If violence is used,
Government can use superior violence.
People know i:. But certain events have
led to the strike.

It was a simplc ¢=mand for arbitration,
The Home Minister says, no. If pay scales
is a matter of pclicy and not for =rbitra-
tion, why not allow the arbitrator himself
to say so ? The Home Minister says, ‘can
socialism be made the subject of arbitration?’
It was a good debating point,.but it is a very
cheap way of putting things. Will the coun-
try be satisfied with this answer ? He has
got a majority and whatever the validity of
our arguments, certainly he will have the
vote on his side. But he must have the
public opinion and public conscicnce on his
side. Will the Government servants be
satisfied with what he says ? He says, ‘the
soul of the Government officer is with me,
but the body is with you." But I ask him’
“why do you abandon the bodies into the
hands of other peop!> who do not ‘under-
stand’ the problem ? If you are in charge
of their soul, have also their bodies. Don’t
say, they are being misled.” They are never
politically motivated. When Government
servants organisc a meeting, they invite not
one party alone, but evéery party, including
the Congress leaders. And it has invariably
happened that the Congres leaders absent
themsclves. This has happened in Visakha-
patnam; this has happened in Hyderabad.

Why do you say the agitation is poliﬁ-‘
cally motivated ? It is a short-sighted view.
As a man living for peace in this country,
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as a man who wants to consolidate the
independence of this country 1 would say :
“take a more far-sighted view and do not
be led away.” I know the Home Minister
is a very experienced gentleman in office
but, all the same, his expericnce being al-
ways in office, I am afraid he is going
away a little from the people.

AN HON. MEMBER : Power mad.

SHRI TENNETI VISWANATHAM: I
do not say a single hard about him., What
I say is that he is unable to see exactly
or feel the pulse of events. We attend
the mcetings of government officers. Since
everybody is invited if there is a political
motive, which is the party which is going
to cash it? Supposing the strike suc-
ceeds ? Which is the party here which is
going to cash it? So, the charge of
political  motivation mecans absolutely
nothing; it only means, you are not
exercising your mind on the question, I
submit therefore, for the Home Minister's
consideration and the consideration of all
those who are behind him: “Never treat
these matters lightly by saying these are
politically motivated.” This is the worst
way of sending away government servants
into the hands of politicians. Please do
no do it. Have a loyal tand of workers
with you and the whole country will be
happy and then you will be solving the
problems. But do not create problems.

SHRI M. L. SONDHI (New Delhi) : Mr.
Speaker, 1 rise to support the motion and
also to makc a personal explanation be-
cause. .

MR. SPEAKER : Do whatever you like
within ten minutes.

SHRI M. L. SONDHI :...... because a
reference was made that therc was an ex-
plosive situation to which I contributed. That
such a statement should come from the
supporters of government does no credit to
the government because it is for govern-
ment not to create explosive situations but
. to tagkle explosive situations in the manner
in which civilized society allows.

[MR. DEPUTY-SPEARER in the Chair]

But what we have seen has taken place
in New Delhi in the city called Indrapras-
tha, at Indraprastha Bhavap in the Gandhi
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Centenary Year. The question that comcs
to our mind then is, in the Gandhi Centen-
ary Year and the Human Rights Year, is
this the shape of things to come ? Should
we accept what the Home Minister has been
saying with his skill of debate, or should
we rather be cautious, sit up and see thc
mask has been torn off and the government
appears red in tooth and claw. I do not
wish to say a hard word. I wish to come
to Gandhiji which is the greatest common
factor in their life even today because
Gandhiji was subversive and I quote from
an article written about Gandhiji in the
Gandhi Centenary Year which might be
of benefit to mcmbers here, They are
older than me, they have seen and served
Gandhiji but for me Gandhiji is precious
not only today but I dare say till the end
of my life. 1 quote:

“Gandhi did not attempt to build
bridges of understanding with or betwcen
forcign lands. He knew that there was
a big enough job at homec to build
bridges between the Harijans and upper-
caste Hindus, between the different reli-
gious communities, and between the pri-
vileged and the deprived. He left  the
making of 3 brave necw world to persons
like  Jawaharlal Nchru, who felt
like it. Interestingly, Nchru's daughter,
now Prime Minister, was away from
India at the inauguration of the ccntenary,
building bridges of understanding abroad
as if the task had been completed at
home. But the Nehrus have doubtless
meant well, at any ratc no worsec than
most of the rest of us.”

Sir, thesc bridges are important, bridges
between the government and the governed.
between the government employer and the
government cmployees. Today what has
happened ? This debate shows, what hap-
pened at Indraprastha shows that the dia-
logue between the government and the
governed has stoppcd. The purpose in
coming here, the purposc in raising this
issue is first of all to declare that citizens of
this capital city need to be assured whether
their life and liberty can be protected or not
because, after all, they are the citizens of
our country. What did they do at Indra-
prastha Bhavan ? They went in a manner
about which 1 need not even use my own
cloquence. The Dcputy Commissioner say.
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“the police force indulged fn much
greater rowdyism than the one they had
gone to quell.”

Shri Chavan said, “En passant 1 will
refer to Indraprastha Bhaavn.” I will request
him not to treat Indraprastha Bhavan in
this manner because we in this country have
certain memories, the memory of Lokmanya
Tilak, who said that you must always stand
up against the excesses of bureaucracy. That
is our tradition. Remove the portrait of
Tilak if you do not want us to be subver-
sives. Then, we have Mahatma Gandhi.

Here I have a slightly personal note to
enter, My father-in-law, who was the Sec-
retary of the Punjab Congress for 20 years,
was the Secretary of the Committee set up
by Gandhiji to investigate the crimes of
General O'Dwyer at Jallianwala Bagh. That
book is not today available at Jantar Mantar
but fortunately with my father-in-law’s
books we have a copy of that report. I
would invite Shri Chavan to look into that
report, an answer to the Hunter Commis-
sion’s report.

Every single clement of that finds a paral-
lel in Indraprastha. People were unarmed
there and people were unarmed here. They
were fired at there; here it was teargas and
lathis. After that, humiliation, There it
was the crawling order; here people were
led by twos and made to fall down. The
man who was thrown out of the fifth floor
shows the sense of people in New Delhi.
He was killed inside. The highest officials
have been left out in this report but we
have got photographs. I have got a bunch
of photographs and I can lay them here any
time. If J am permitted by the Speaker to
hold an exhibition in the Central Hall, I
shall show them,

Why am I saying this ? Let not the Home
Minister misunderstand. Probably, people
who are children of the revolution forget the
revolution, but sometimes the grandchildren
come to remember it again. It is a part of
our heritage. What we protest against is
the humiliation, the fact that something
which turns out to be a crisis of confidence
becomes into an occasion where human
nature is degraded and human confidence is
lowered. There it will not do to make it a
debating point. This is New Delhi and we
fntend to make it civilised.
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T had myself expectations of Shri Chavan.
1 had served under him in Bombay. But
T must confess that the Chavan we see here
makes us think not twice but several times.
What is this CRP business ? Who are these
people? Were they members of the
forces brought from the Borders of the
Punjab who had been told how to charge
at the Pakistanis and others ? They were
officered by people who confessed them-
selves that they did not obey the words of
command. This report of the Deputy
Commissioner says that. There are other
references here of how people went in. I
do not again wish to trouble you with
that.

But here is a glorious conclusion which
needs to be referred to Shri Chavan be-
cause he is directly responsible. He will
take the credit tomorrow for organising
things better in Delhi. Dr. Karan Singh,

a colleague of his, takes the credit for
beautifying Delhi. They all take the
credit; they must accept the debit also.

The debit is, his own Deputy Commis-
sioner says :—

“In fact, in stead of a police force
having been marched into the ‘Y’ build-
ing to fulfii a pre-determined objective
a crowd in uniform was rushed there.”

A crowd in uvniform in the Gandhi Cen-
tenary Year! What for? A What is the
objective ? What is it that we are aiming
at ? There was a certain cOnversation that
took place between me and the DIG there.
May God forgive Shivaji Rao Deshmukh
because he knows not what he speaks!
The DIG went to the extent of saying,
“Do we have a country ? Are we a peo-
ple ?” Is that the mentality which Shri
Chavan has bred in his officers? It is a
thousand pities. The ADM referred to the
highest forum of the Indian people in
words which I cannot quote.

What has the Home Minister to do?
What example has he to set to his officers ?
I also belonged to the services at one
time., I can, in all humility, say, had I
been in the position in which the DIG or
the DC is, I would have said, “I offer
myself to be the subject of a judicial in-
quiry; let it be clear once for all.” But
here there is a suspicion that there was
malice aforethought to humiliate the Gov-
ernment employees.
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[Shri M. L. SONDHI]

They say that the Jana Sangh is taking
irisrect in these matters. Why not ? Does
.t the Jara Sangh live in India ? Docs
noi e Jana Sangh participate in  the
climate of political education that is going
on? Are we not geople who belicve in
Bharatiya maryada and Bharatiya  san:-
kriti? Does it not afiect the -»iling
masses of India ? Is Bharatava-ch» sue-
pended up in thin air somewhere ? Buarat:-
varsha has to be made manifest in terms
of our sympathy for the toiling masscs, Let
nobody indulge in sarcasm from thal side
because even that sarcasm is misplaced.
In the Gandhi Centenary Ycar what has
happened here is a thousand npities.

The DIG was there throughout the holo-
caust. There are photographs to prove
that he was there. He pleads that he was
not there and he is left out. 1 could men-
tion the names of Lokmanya Tilak and
others but I come to the substance and 1
crave your indulgence because 1 feel that
this is » matter on which political educa-
tion a1 education about trade union
rights should go forward.

18 Hgrs.

T have here something which 1 do not
know Mr. Chavan is aware of or not.
What is the position in France ? T quote
from this document which was presented
by the Hezney Committee and read out
by the Prime Minister of Canada. Our
Prime Minister is conspicuous by her
absence because she does not take interest
in these matters. She is more interested
in Latin American and other Carribean
problems. This is the position in France.
I quote ;

“Changes in French law in the 1las*
fifteen years have awarded the right to
strike to all civil servants except mem-
bers of the judiciel. security, pelice and
penitentiary sesvices.”

Are these Government employees
members of the penitentiary services ?

the

Then, in Australia, this is the position :

“In Australia, it is mandatory for all
" labour-management disputes,  including
‘those refaling to the Public Service, to
be submitted to a conciliation and arbit-
ratioh process. Arbitral awards are
legally binding.”
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Finaljy, I come to Canada because that
is a country which is often spoken of as
cooperating with India. This is what the
Committee sct up by the House of Com-
mcos says in its patents realisation of what
1me ‘e facts of modern life. Lot us not
cet scare cf tlreats of communism and
raise all sorts of bogeys. If we have to
deal with communism aend if they chal-
lenue s, the integrity of the country, T
shali be amorngst those who will go out
and fight with them. But I am not pre-
pared to make every issue an issue of
communism vs. anti-communism. Now, |
quo

“The system of bargaining and arbi--
tration will create both a challenge and
an opportunity for the cmployer and
the organisations representing employees,
providing them with an incentive to
apply themiselves with  dctermination
and vigour to the solution of problems
of joint concern. We have reason to
hope that, in terms both of admiristra-
tive effectiveness and the fair and equit-
:~le trecatment of employees, the Pub-
lic Service will stand to gain.”

Sir, a few days ago I had an oppor-
tunity to visit South-East Asian countries
like Malaysia and Singaporc. These are
countries which have even fought com-
munism. Take their labour laws; take
their capacity 1o introduce changes in
official administration. They have gone
for it and they have not raiscd these pleas.
We have been wasting time because of a
certaip rigid approach on the part of Home
Minister. If he is aspiring for leadership,
as, I think, he does—there is nothing
wrong in that—he has to take the Govern-
ment employees with him. Today, I have
to say, in all humility, thut the Govern-
ment employees in New Delhi have lost
their confidence in him cnd they have
rone to the extent of saying, let Mr.
Chavan go to Bombay from where he
came. 1 am sorry for this. But this is
the mood today in the offices. Let there
be an answer to that, not the type of in-
vectives hurled here. We are prepated to
understand that our truth, our freedom
and our cousitry’s progress demand true
nationalissn. We ¢an éven understand that
there may be certain people who want to
create chads and. oveate a crifig of confi-
dence. Bup we belleve that the tradition
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of Indian freedom, the tradition of Indian
national movement, declares today that let
not the plea be taken that a judicial in-
quiry will serve no purpose. Let a judicial
inquiry be there. 1 would also say—this
is Gandhian 1 guag that  Gover t
must atone for what it has done because
the responsibility is that of the Govern-
ment, It is they who have the reins of
Government, not we. They cannot allow
the law of the jungle to overtake their
minds. They cannot allow their officers
to run amuck. They cannot make this
country humiliate in the Gandhi Centenary

Year. May I appeal to that vidlata
which Tagore evokes iy our National
Anthem—Bharat bhagya vidhata, May

that vidhata bring some sense into their
head. T am not asking for any prayer
because Lokmanaya Tilak has said : Do
not follow the method of prayers, pleas
and protests. My demand is justice and we
shall get it in New Delhi. 1 have every
hopg that wisdom will dawn on them. Let
them not indulge in these invectives, in
this sarcasm. because all this will redound
on them.

With these words, permit me, Sir, to pay
homage to the martyr of Indraprastha
Bhavan, Shri Arjun Singh who symbolises
the martyrdom that has been enforced
throughout our country because they were
the people, the Class 1V employees. who
were aspiring to that divine discontent
which Mahatma Gandhi had taught them.
They went forward in the same manner in
which he went forward on the Dandi
march. I am sure the Home Minister of
those days would have said, “Why does
Gandhi agitate ? Why does he go on the
Dandi march ? That shows the distance
that exists. Once again, my final appeal
is to bridge this distaince, this gap, between
the governed and those who govern. Then
only the future will be sure.

+ft s wres (F19E) : SInaw
T, gt f s FAR A e
{ 9@ T TR 9T FF AGAT q€
sfeware wearw Safeqfa frgr a1 &t
Iq WY weRTad fAw T oY e a7
dax wfaafar § afEm e o
&\ ey ofty ey T T A S srfrwe
TER & arad ey w fw @ A
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fear € 59 & =T & 5 qr afaaw
T Fad AT FHAMET #T &3-
T £ AFTEY & | I ATaT 9T Afyr-
o I9TC 5T 9 I | wqfF W F
TP IR F Sao gH § &
o TW1T 9X 39 YFR F AgAEYW T
F guy =91 Y ArEawEE @Y |

F% X qA Wt 19 TR § AIfE
97 & o Agfera 4 1 IEW & fav
g A ov 9 T grfeeaTe
Y 9T FT qFE AT I @I E |
I, FEIX A q@7 & I=T
arfeearY gadfeat & fex & sy
aads g T AT E L
SHRI Y. B. CHAVAN : You can ask
him to continue tomorrow.

MR. DEPUTY-SPEAKER: No. To-
morrow the Prime Minister will reply. He
is the last member. The hon. Member
may p'case be brief. He has to conclude
in five minutes.

it ywnrET At ;- ST AT,
F1E 19 TG & § FF AAT AW 9,
g fae g FTgW I FAF K
FIE WG F T FI AT

MR. DEPUTY-SPEAKER : No; he has
to conclude now. There will be no oppor-
tunity for him tomorrow. Tomorrow thc
Prime Minister will reply.

=ft semER Ardt : SE AT ;Y
98T | § AT €Y quTg FL AT | 9A
g # oY #1E faawra 7€ € 1

AT w0 91 5 9 @ W A
AT W vae gAEqTe § SR w=t §
Tt A § | o § T FEET FF AR
oul F Ay AT E ) AW H mia Ak
SEeqT F1 w@fq Rl gEeEr W
fauw 2 | 9w ¥ TTET ¥ AT WA
oF A% fawew & AT ogw @ g |
TE YHIX ¥ AT GHEE 9K ¥9
FfavaTe ™ 9T TgE & 999 faar
& =1 g Infgg ot
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[fr srmer 2 vt

STET T T FHAMGT F1 Gy
& ¥ 97 wEwdi § ¥ § N ¥ it
¥R grflm AR ¥ FHAfEr q
ft sFR & # @ A e
TR | FifF IR F A w7
FE TER F FAAA FT AHA
aifz frar & 9t @ w
mrt F FAATY K1 WY qrAA A=

2 1zafan Fa9 FW I@ER F F9-
ar&mﬁmm&maﬂamaﬁt
39 & IR AR F FHACET A
TF 9F ¥ famig ok H9q F 9
T Y AT ER W) 5 SF A T
fesdt & I gizan grm ) A SrAT
fraza & f Q41 %1 wew-ww 7 @@
i I97 g7 3I7 & 19 0F 43 |99
a1 fadig #r afme s vt A
A | 7 77 7A@ § 5 @i T
T FHAMAT 1 q7a9 § IR
FEG FFT F FHETA E AR AR
TS GIFFT F FAARY &1 IT% GFaey
XA 3% fa o7 o 0F wWE aw
91 A A fF— g A AT UF A
R § R IR gw F & A
F AR & | W FEI A onlEw
feafa g8 FANT § 71 TR F1 ITH
Ay yqq ofae # fofr @@
Ifgu | P @R 9 feafa |
2 a1 FTHR T FEOWAT I UFqely
E} WY nfen 3 af@m #1 S g
W 39 & 9o § WY qg qFqwAr A
=gy | sa* fog #f #37 OF a7 £,
forg 9T & faiie &7 ¥ a9 AT T@EW
f —forg s= e & FTEIR A A
agi fran & fF Ja # o o fraifa
firar & T9 @ 9 T v AR AT A3
Fa9 gt ag A whwa ¥ afew T
gt S TOF § WKaAd ¥ FRL WY
T ST fafraer w1 & 1w & e
# fraifcr gy anfgn | afer & &Y 18
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HH wEET & ag WY wEAT wmpm €
AT 7 £F TR Y gy § fr o
BIE Fq AT T T 1 frger
N § 37 Y §urw # wfowr arfaw @yar
§ yYuEw S frrw e daaEe
FfuF Far g 1 wrm aF F og@ER
F1 T A IFC AT AF qOITRT HT
Wt a7 3 aifgy f s A
FHAY AT FT o gt & maddz
FT qFTER £ 98 g @) g afvar &1
UF T WY £ AR WO amed
F1 I GHEAT GHA F ITHT GHIEE
FEARAE | I9 qa99 § 7 qgafa
HEIEH F1 WI 0F qHE far a1 | o
#AY AEIE F1 W Iy GATS [T ATEAT E
EIATH T J1AT EHAT 4T AG g1 | AT
¥ fog o wwme 7 onfaai § ag
9 @Y §) afFa § avgan § v s
QT A 3W ¥ g9 e 9 | 39
far oz 918 I 3 fegrdeq @K
T 4 ifaw Irgrr v arafagt & fag
T JHT IFX & LI g9 g A
# fea 9/ a § awwn g fe g aga
qT §9UG ¥ 9 g9 § | 7 ¥ qEEy
# agaaAE ag W g fE s
#1 7% a¥faat ) #9 § 79 349 gfaaey
T J1fgd | @A ag A fE s
ST nF wyfET gAY TR W AT W@
T S F 50 TIF AfuF T I BH
IaT &Y TR T qHA £ AT 250 € FI
7% g aA # IraEar A8 §
413 § FTAM@T 1 § FT 3A%w qATE
T FT FT TATY qF A T[T & AF<
FITHT O |IR 07 T AT AATGT 97
R 99 wrEa & ggar ot 4 | e
oo gwia & faaar-faaar & agan
o1 T It Y g e gl
ST g T afcfeafaat @t ag |
o §T 9E% g & gty Wl
aifd s e § 7 Iy W |
ot wzar gk & g v freft 1 AR
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TE At #EIRT F1 39 g9 WY 9 feram
a1 fF a9 9 A gfew | @ W
%Y 7€ o qHT wifgd | geEed
TRT § AT AT gATE 99 4R g Afad
N T W & AT I & | Al
ara & §9 F ag ot FEAT AR
fe 3w & 39 gHC N qfcfeafami w1
qET FANCET & forg famlor Ay
g =nfgd fog § ag fardY uF ar 93
T HFI FT qoAas qieat & gagoet
Ffme e @ fo= &1 fgar an
41T w1 | fawam 21 1 @ gwT A
afefeafaat 3or § s & qod Sy
afga |

afeq g3 § W afow 1 famar
am ¥v wfww § £, fam &1 § fay
fasia awm o7 famae & #gW, 97 3E
fF zzma & amaT g5AT & geafeormi
T 3o %1 fafea &+ faar £ 1 @@ A
7 Tt WX FF F AvAedt § JFZA
agAY 9T @Y £ ag AWRAT TH T 0
F gAY wiE A ® fAn qaiey
| 7Y TE fF T F g wAY F 9T
F1 7 ¥ afex o fea qgd uw oH
TFIR FY F2AT AL |/ 7 T2 F 0o
Yo AYo F ATERF1 7 FT | A 4T &
ST FETF T AQTHT A oY F77 i e
F afusre afus g 1 | J faaea
7z & & o wwg o £ o f a2
#I Tsat ¥ weag 7 gw ¥ fee 7 A
wfeqes & fa=me w7 anfgd | 9=f aF
| 9OAT FEEed §, A A9 Q19 B UF
fadaw & ®7 & dag § yega o FT
T § AR e o ggAr & g
e § 5 s gw dw A fawewry
safaat &1 w7 &y § o) Fw A
THAT T FEAW TEAT & A7 A FE
A T f A tw R cg aw &
uF affzdl K T wEEHT F1 fARTT
faar T | agH I TFEAF wrE qoreAy
2T ifgd, 3at gw favem & 19 4

>
3
2
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FT @I | W FT TRIST FT F L

7 fowrem & yafa a1 aar W=\, 2

a

faar & 1

A qETSY FT AAINC H A T Y
g0 § v § &7 919 Sawq FgAT AR |
uF &\ at ag 5 ey e wTeER
F AR NG gl § OF FIEH AL
4 | 7R =Y TATFIA ATTAT 7T I A
T s fv sfaum & oena &
FPX gAET FT AWGE T AE |
aga faat ¥ ag « sEwEw qEn
¥ A9 37 SHRC F AN AT A
frr, afFq z7 s gar & adY
TIIFTN T gL T A A ey
fr o segeen & a@ N9 w0 F
FENT ACFT F qF ®E FY qGAT FAT
g W1 SR AT | AfeA 7 g war @
qAT TTgat g % Far 37 #7Y wfa-afwy
F UF FIA——HTL AT A W FAAT
408t aaer %A g w7 Am
A 779 FAH-—gmfex A@faw 7 9@
FEZEAT { AATH FLA AE1 T ¢ Y
TaAHZ AT A FATE T HE § AGAAE
AT A AT E ARG AG A 39 F
ATg 437 AT UF HIHT UL A9 A
WY F7a1 2, 99 =afw ¥ g 9 F@r
Z A1 AT FY agrfeat R asr A 7
AT q77 31 & sy fegeme
FT ATHIL AT F TF FI QT QAT 1 39
& fort A Y AT EII I AATEAT |
qq  9gA NAAHE H AHEAT T KT
F3, 30 UK A1E H FI1 F qHaAr 8 |

@ TG AT F FEAT TG E I
gaifsai & avaey 7 §, TET AIA™
¥ grrg § S A% qRafsai #1 W
gTY g ¥ IW ¥ g § |
FEC § 987 ) a8 FT I 47 A
gq A0 fa § ATON EAT R | W H
Y 9z 97 | 39 fod qeTaAE ag € fw
Tg "ATa &Y T T AT IF 19 9
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[ofr ST W]

fawre #3, S FIW wWA g A
ISMT AT(EA 4T qg FIW 9ZH FFATH
7 g3mn AR fra-dre AT qF g AT
HYHT 7 916 FT I & H IFT 39 THC
& sqfeqat #1 3w 2 @1 § Y W
g 7 & qfesAt 1 FH F | 9
A FATE g HalT Y @1 HeAY & | A
U7 Y 3@ a9g 71 fooe @Y ? faw
TER AT G 7 9qI0LT @F
¥ #gAT 93 & T for safeaa’t 1 awr-
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T wfei €Y, w18 g fegeg &1 N fs A=
FT EAGA F &, T AT g A
qffa™ & qudw g, @ TE &
FMT ¥ g e w1 FET FE@T
@ | g9 R f offeafy § fAged
H g1 9T a% J9Fd G & | gEfed
L9 WHIX &1 9910 agi 9% favy &9 §
BAWE
18.16 hrs.

The Lok Sabha thes adjourned till Ele-

ven of the Clock on Wedncsday, Novem-
ber 13, 1968/Kartita 22, 1890 (Saka).



